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j4.AfriI' 	
144. 64.04. t 	 prpserlt. The Fbn'ble Mrs.Bharat2. Roy, 

Judicial Member and Mr.K,V.prah].adan 

Administrative Member. 

The learned counsel for the 

applicant submits that he will personally 

- .. 	•. r 	 serve the copy of the C.P.to the alleged 

• 	-c--ê
. 	

conternner, 

•.1L . 	 . 	 List on 25.6.04 for orders 

*ernber(J) 

- im 

0.1,04 1 Presenti - Hon'ble Mr.K.V,Sachjdanandan 

:rç . A 	
3udicial Member 
}o&ble MrK.VPrahladan. 
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4dmini etrativa Member. 

whn the matter came up for hearing 
the ieax4eca counsel for the Respondents 

has shown a letter dated 24.6.04 stating 

that there was cnunication gap between 

learned counsel Shri Choudhury, Gauhati 

High Court and the Respondents. Theref*m 
I the Respondents could not take further 

steps. The learned counsel for the 

Respondents prays for three months 

time to implement the order. Three montb 

~tjme is too long. One month time is 

granted to implement the order. Copy - 

of the letter No4,22012/19/95....1r3.II 

dated 24.6.04 handed overhy, Mr.k.Deb 
contd/ 	. 



.P.22/O4 	

4 
20.7.04. Roy shall b k.pt in recora. 

List on 22.!, 04. for rd 
\ 4- r, Q A.1  -J 19 55,  

c;p P'w 	 1 ether ( ) .Z 5 

\Y• e.'L,tQ 	
27.904, 	Present: Ffr)n'bje Mr,D, C. Verrua 

y\ 	
Adminjstrajve Member. 
Hon' bi. e Mr,K.V-Prahladan o  Adinini.. 
st rat lye 14 anb er, 

_____ 	 • 	The 6e - a€ 21 l20o0 

	

L 	 passed in 0.A.No,15 of 95 the 
• direction has beenyojfIed as 

per orderassed by the Hon'bje 
'4\ bi Pcc'4 

High CoUrt 2001 
thereby the applicar.t wasLmae 
representation which Wa3àecded 

* by te Central Go'rènt under 
rules and 

of servjce etccordjng .. to the 
learned counsel for the ap1icant 
the representation ties made11 

2003, But the Respondes have not 

	

ri 	
yet kxm taken any decision there- 
n. Mr.AK.choudhUry,q.dl.C.G,.$,(. 

for the Respondents seeks two 
montZEjIr  to file reply to the 
petition, ie noticed that more 77o4 	
than one year 	e':ready, 
pased but they 'have nqt given 

any decisIon to the applicant. 

Such decisions are to be taken 
expeditiously and in-action aInourts 
to Contempt. However, 	-py 

.4 	
r 7 one month time is granted to 

— , 	

the respondents to pass appprjate -4 
order and the order shali be 
comcated to the appUcan 

List on 3009,04 for order g, 

ember 	 'tic e-.Cha irman 
'In .  

4 
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c.P.22 of 2004 

- - - 	
*- -o 	t{ibna1 

oLthReg.15tY 	iate - 	
- 

- 	 - 	
6.10.04. 	Present: Honble Mr.Justice R.K.Batta, 

Vice-chairman. 

Honb1e Mr,K.V.Prahladan, Administrative 

tFiesiber, 

•(eardMr.s.%]na learned counsel 

appearing or behalf of the applicant and 

Mr.A, eb Roy, Sr.C.G • S.C. for the espon-

dents. 

Mr.A.Deb Roy, Sr,C.G.S.0 :state that 

	

4- 	

in matter of contnpt there has to be 

	

d'11 	 specific appointment by the department 

concerned and it appears that no one has 
been appointed so far. The learned counse' 

• 	
' for the applicant has filed postal rece3.pt  

øV but it appears that the acknowledgment 

~ due has not been received, It Is therefore 

o V  considered necessary that the post offic 
concerned be directed to inform tether ; 
the said letter had been delivered to the 

; address'ee and the date of receipt thereof 

I 	 , Stand over to 18.11.04. In case theap 
&, STh-rf 

cant so desires, he may also take fresh 

xt  steps for service to the Respondents 

through courier service and receipt of 

	

- 	

service of the same be filed before the 

Tribunal on the next date. 

• 	I Maiber 	 Vice-Chairman 

lm. 

14.12.04. 	Presents Hon'bleHr..Justjce 

Vice-Chairman. f 
• O'rde/Y S2' i4'/i Z/Oy 	 The learned counsel for the 

	

Jr-v 1c-41A 	 applicant has stated that the notice 

was sent to Contemner Resrondent No.. 1 

>fr1  
• 9L 	19ILC A 

/ c- CôCL &fl 	 -- 

g--• ./ 	eo/J1Q C-) - 

- 

by Courier: we1 has placed courierr 

receipt before me. The applicant may 

obtain the service record of the same 

from the Courier;: and 	 - place' 

the same before the Tribunal on the next-

hearing. Stand over to 4th Jan.2005. 

im 
	 Vjce..sCha irman 
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4.1.2005 	Let the matter be p1cod before 
the next Div isicn 3ench, 

+ 	

. i4 	cko&— 	
Member 

bb 

• 	10.03.2005 Present : The Hon°ble M. Justice 
0 • Sivaxajan, ViceuChairman. 
The Hon ble Mr. K.V.prah]adan * * 	
AdminiatratiLveMember. 

0 

• • 	
List on 14.03.2005. 

 

Member (A) 	 vice..Chairm. 
ab 

1.. • 5 	This Tribunal has issued a fina,1 
order in O.A.15/1995 as early as 

0.1 .1999 with the following dteecyicn.J 
/ 

• Therefore in view of t above. &  
we find sufficient force o the 
contention of Mr,3harma 6 we are 

• of the epinion that the iennial 
adre Review ought to h e been 

hid at the intervalo 3yearaas 
• 	 t 	was not done as 14 by the 

Rar ulam aench the year of allot. 
ment arlier thn 1 86 • Regarding 
deput isa reaervo quota as this 
was not done we vs direction to 

• the reap dents o compute the 
cadre atr gth romotiona]. quota 

 ftr givi g eputation reserve 
• 	 quota and g 	the benefit of 

pr(motion 	ta to the applicant 
in the rn er 	iL entitled to. 

• 	 Reapon ta ha filed Review 
p1icati No.15/1999 1ich w rejec.. 

• - 	ted as p order dated 221.2O01. Res.. 
• 	- 	

ponden then took up the uittter before 
• . 	 the H4 h Court by filing WiP4C) Ne. 

• 4963/of 200]. which was disaiaa'é a$ per 
7 ju,tmsnt dated 10.1.2003. It is 

• 	gievance of the applicant in the p. 

Contd. 
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I Ther reT3-bUn 	 * - 
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14.03.2005 . 	 like Honble Hr. Justice O.Siv.rajan. 

	

S . 	 •S 	 Vice-øha-irman. 	.. 	 . 	
... 

k 	 • 	Honoble Mr. - X. - V.Pd, 

	

• 	 . 	•• 	 (.). 

1, 	 ... 
-. 	 •. 	 1- 	post an 22.6.2005. 

I .. 	 . , , • 	

'V 	.5 

I 
I4ernber' 	 Vice.Chairman 

b. 

22.6.2005 	post on 2.9.2005. 

ic 
tjQ 

\ 	 . .. 	
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Z2e.9,05. 	. 	Post the matter before th next 
available Division Bench 

01 	
j,47 

	

" 	:. 	 •. 	 . 	Vice-Chairman 

t im  

.................................. 	
7.16o200.5 	 Heard MB.Devi, learned couflsel 

for the applicant and Mt.K.ChadhUri 
t\b 	 learned ?ddl,C.G.S.C, for the respondents 

Mr,.Chaudhuri seeks for some more time, 

Post on 24,112005, 

1 
- 	

' bert 	 . VicChairman 
•• 	.. 	 .. 	 .. 	

.:: bb I :- •, r;.- .........- -: 	 ' 2'4fl.205 	Mr. 	Sarrna, learned  counsel for 
the applicant. nd Mr•. A.K.- C}udhuri. 

: ..1earneciMdl. C.G.S.C.;forthe respond-., 
entsre present. 

Post before the next. Division 
encb 	S 	 ' 

/ 
airman 

S ..  

•I•. 	 . 	 , 	
. 	 S . .. 	 .. 

( 	( 	. 



C C,?:. 22/2004  

- 

04.01.2006 Present : 	n'rle Mr. Justice 
Svrajan, ViceseChairrnar 

Henble Mr. N,D. rIayal, 
Mrninistratwc Menber. 

On behalf af Mr. 8. Srma, 

• 	 ) '. 	 learnet cunsel for the 	 ntflikii  
- 	 - 	 ajournntent is seught. Mr. A.X. 

:. Chaudhurj, learned Addi. C.G.s.C, 

for the resp.nents also seeks 'fèr 

some tiino.. Pest on 24.2.2e6,, ' 

Member 	 Vice-Chairman 

-- 	

•4- 
747-- 	 2.22000 	post the: matter on 8..2006 .beor 

/ 	

the Divlsi.on Bench. 

bb 
..,- 	

.. 8.3.2006 	'This Con tempt petition hs been 
filed by the petitiorer'against the 

alleged contemnerf(re3pondent for non- 
I 

	

	 ccmpliancéot the otder of this 1pribunal 

dated 21.014000 pas3ed in O.A. No. 
* 	

' 	 15/1995 S 	1 	
- 

 

When the matter came up , for hearing 
• :,. 	- 	 : Ms.B.Devj. learned counsel for the 

applicant submits that the contemner/re-
spondent has Already canplied with the 

V 	 ' 	
' order of this Tribunal vide order 

dated 28.2.20O6 and therefore, the a.. 

,, 	
J/-D 	

• 	 ' 	 licant ioes not want topursue theC. 

Recotding the said submission  tj 

'--zt / 	'Tr : 	 ' 	 C.P. is closed and notice issued.i a 
' 	 w 11 be diicharged. A copy of the or dl - '

~  
'X •f'--; 	 ted 28.2.2006 will be kept on record\ 

Vice-Chairnian(j) 	14-.Chairman(A) 
bb  

3' 
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1RJJNAL 
GUWAHATI BENCH. 

C.P. No...?7./O3. 
0 A. No 15/95 

Th.Ibobj Singh. 

........Appiicant 
-vS_ 

   

   

Union of India & Ors. 

.Respandents 

   

I) 

ULTHE MATTER OF 

An application under Sec 17 of the 

Administrative Tribunal Act, 1985 

for drawing up contempt proceeding 

against the contemners for their 

willful and deliberate violation of 

the Judgment and order dated 

V  21.01.2000 passed in OA No15/95 ; 

22.01.2001 passed in R.A No 15/99 by 

this Hon'ble Tribunal and 10.04.2003 

passed in WP(C) No 4963/2001 5  passed 

by Hon'ble High Court. 

-AND- 

IN THE MATTER_QE 	 V 

An 	application 	praying 	for 

appropriate execution of the 

Judgment and order dated 21.01.2000 

passed in OA No.15/95 ; 22.01.2001 

passed in R.A No 15/99 by this 

Hon ble Tribunal and 10.08.2003 

   

A: 



I 

2 
passed in WP(C) No 4963/2001 9  passed 
by Honble High Court, invoking the 

power under Rule 24 of the Central 

Administrative Tribunal (procedure) 

Rules 1987. 

—AND-- 

IN THE MATTER OF 

Th.. Ibobi Singh, IFS, 

Petitioner/Applicant. 

-vS-. 

i Ji. Sri Pradipto Ghosh. 

The 	Secretary, 	Ministry 	of 

/11 Environment of Forest, New Delhi. 	- 
II 
( 	 Contemner/ Respondent. 

The humble application on behalf of the petitioner above 

named. 

MOST RESPECTFULLY SHEATH 

1. 	That the petitioner/applicant praying for correction of 

Year of Allotment and for granting benefit of promotion quota 

after working out the deputation quota after working out the 

deputation reserve posts in the concerned cadre, preferred the 

O.A No 15/95 and subsequently R..A No 15/99 before the Hon'ble 

High Court. The Hon'ble Tribunal was pleased to allow the said 

O.A 	as 	well as 	the R..A vide 	its 	judgment 	and 	order 	dated 

21.01.2000 and 22.01.2001. The respondents being aggrieved by the 

said 	judgments preferred Writ 	Petition before 	the 	Hon b1e 

Suwahati 	High Court, which was registered and numbered as 	WP(C) 

No 4962/2001. The Honble High Court after hearing the parties to 

the proceeding was please to allow the said Writ Petition partly, 

directing 	the, respondents to consider the case of the 	petitioner 



I 

- 	 * 

for State Deputation 
Copies of the judgments and order dated 

21.01.2000 and 22.01.2001 and 10.08.2003 

are annexed herewith and marked as 

ANNEXURES-1 ,2, AND 3 respectively. 

2. 	That the petitioner immediately on receipt of the copy 

of the judgment submitted the same before the concern authority 

on vide his representation dated 3e5.2003 praying for 

implementation of the same, but till date nothing has been done 

in this matter even after the expiry of the several months. 

A 	copy of the representation 	dated 

3.5.2003 is annexed herewith and marked 

as Annexure-4. 

That the petitioner begs to state that the aforesaid 

representation filed by the petitioner was dully forwarded by the 

Under Secretary (DP) I3ovt of Manipur by letter dated 24.05.2003. 

The, respondents/condemners have full knowledge 	about 	the 
\ 

passing of the said judgment and order dated 10.4.2003 passed in 

WP(C) No 4963/2001, but in spite of this the respondents have 

acted in a contemptuous manner. The respondent for such 	inaction 

and willful 	violation 	of the said 	3udgment and 	order 	dated 

10.4.2003 made themselves liable to be punished under contempt of 

Court's Act. 

That the petitioner begs to state that the condemner's 

have acted in violation of the judgments (Annexure-1,2 and 3) in 
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not in not considering the case of the petitioner within the 
stipulated time frame and as such they are liable to be punished 

severely for their such action invoking the power under section 

17 of the Administrative Tribunal Act, 1995 read with provision 

under Central Administrative Tribunal (Contempt of Courts) Rules 

1992 as well as the provisions contained in the contempt of 

Court's Act 1971. 

That the petitioner begs to state that inspite of 

repeated requests the Respondents have acted contrary to the 

Annexure-1 1 2 and 3 judgment and the contemner is continuing his 

such inaction even after expiry of the stipulated timeframe. It 

is therefore is a fit case for invoking Rule 24 of the Central 

Administrative Tribunal (Produced) Rule 1997 directino 	tho 

Respondents to implement the Annexure-1 Judgment and order dated 

8.4.2003 passed in OA No.220/02. 

The this application has been filed bonafide and to 

secure ends of justice. 

In the premises aforesaid it is most 

respectfully prayed that Your Lordships would 

gracous1y he pleased to initiate appropriate 

contempt proceeding against the contemners for 

their willful and deliberate violation of the 

Judgment and order dated 21.01.2000 passed in 

OA No.15/95 ; 22.01.2001 passed in R.A No 

15/99 by this Hon'ble Tribunal and 10,08.2003 

passed in WP(C) No 4963/2001, and to punish 

them severely invoking the power under section 

17 of the Administrative Tribunal Act, 1985 

IT 
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read with Central Administrative 	Tribunal 
(Contempt of Court) Rules 1992 as well as the 

provisions contained in the contempt of courts 

Act, 1971 with a further direction towards the 

contemners to implement the said Judgment and 

order dated 21.01.2000 passed in OA No.15/95 ; 

22.01200.1 passed in R.A No 15/99 by this 

Hon'ble Tribunal and 10.082003 passed in 

WP(C) No 4963/2001, . 

4. 



r 

DRAFT CHARGE 

Whereas Sri Pradipto Ghosh, the Secretary, Ministry of 

Environment of Forest, New Delhi, has willfully and deliberately 

violated the JudQment and order dated 21.01.2000 passed in OA 

No.15/95 ; 22.01.2001 passed in R.A No 15/99 by this Hon ble 

Tribunal and 10.08.2003 passed in WP(C) No 4963/2001, and as such 

he is liable to be punished severely invoking the power under 

section 17 of the Administrative Tribunal Act, 1985 read with' 

provisions under Central Administrative Tribunal (Contempt of 

Courts) Rules 1992 as well as the provisions contained in the 

Contempt of Courts Act, 1971 

11, 
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AFFIDAVIT 

I Tb Ibobi Singh , aged about 48 years, at resident of 

Keishamthong Irom Pukhri Mapal, Imphal -795001. Manipur, do 

hereby solemnly affirm and state as follows; 

 That 	I am the petitioner and Jam acquainted with the 

facts and circumstances of the case. I am competent to swear this 

affidavit. 

That 	the statements made in this affidavit and 	in 	the 

accompanying application 	in paragraphs 

, are true to my knowledge 	; 

those 	made in paragraphs being matters of 	records 

are true to my information derived the4from. Annexures are 	true 

copies 	of the originals and grounds urged are as per 	the 	legal 

advice. 

And I sign this affidavit on this the 	i tday " 

of 	 2004. 

Identified by me 	 'flr'r-t _47 
1k __i___,____ 

Deponent. 
0 

Solemnly affirm and state by the 

deponent who is identified by 

Miss U.Das. Advocate. on this the 

31st day March 2004. 

'I 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAWA1ItNCH  

Original Application No. 15 of 1995. 

Date of decision 	This the 20th day of Jaivary 1999. 

}lon'ble Mr. Justice D.N.Baruah, Vice-Chairman. 

Hon'ble Shri G.L.Sanglyine, Administrative1  Member. 

 

Th. Ibobi Singh, 

Divisional Forest Officer, 

Northern Forest DivisiQn, 

Kangpokpi, Manipur Applicant. 

[4 

r1 

By Advocate Mr. 13.K.Sharma. 

-versus-- 

  

Union.of India, represented by the/ 
Secretary to the Government of India, 

Ministry of Environment and Forests, 
Paryavaran Rhavan, C.G.O. Complex, 

New Delhi. 

Union Public Service Commission, 

represented by the Chairman, U.P.S.C. 

Dholpur House, Shahjahan Road, New Delhi. 

The State of Manipur, represented by the 

Secretary, Department of Forests, 

Government of Manipur, Imphal, Malipur. 

The State of Tripura, represented by the 

Secretary, Department of For5t3, 

Government of Tripura, )\gartala, Tripura. 

V. Ramkanta, Dy. Conservator of Florests 

(Presently on Deputation to the $tate 
of Karnataka), C/o Principal 
Chief Conservator' of Forests, 
Karnataka, F3angalore. 

A Kurnar, Dy. Conservator of t'orert.r,, 

(PresoriUy on depuat IOn 	' t he ('\t . 01 

India), C/o Ministry ofEnvironment & Forests, 
Paryavaran Rhavan, C.G.O. Complex, 

New Delhi. 

'7. 	G.Krishnan, Divisional Forest Officer, Tripura , 
C/o I'CCF, Tripura , Iojart ala 

Contd. 

N 
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Balbir Slngh, Divisional Forest Officer, 

Tripura, C/o PCCF, Tripura, Agartala. 

G.S. Kadu, Divisional Forest Officer, 

Tripura, do PCCF, Tripura, Agartala. 

Surcnder Kumar, Divisional Forest 

Officer, Tripura, C/c) PCCF, Tripura, 

Agartala. 

P.N.Prasad,Divisional Forest Officer, 

Chanciel, Manipur. 

R.K.Srivastava (Presently on deputation 
to the Govt. of India), Astt. Inspector 
General of Forests, Minit;ry of 

Environment & Forests, Poryavaran llhavan, 

C.G.O.Complex, New Delhi. 

Jagabandhu Mishra, Divisional Forest 

Officer, Tarnanglong, Manipur. 

Koroilhouvi, Divisional Forest Officer, 

Social Forestry Division I, Manipur, 

Imphal. 

A.K.Roy, Divisional Forest Officer, on 

deputation to the TFDPC Ltd., Tripura, C/o 
PCCF, Tripura, Agartala. 

A. Rastogi, Divisional Forest Officer, 

Tripura, on deputation to the Govt. of India, 

Ministry of F.nvironment & Forests, 

Pa ryava ran Dhnvan, C. C. 0. Cnmpi ('x 

New Delhi. 

P.K. Pant, Divisional Forest Officer, 
'rr i pura , C/n PCCF, Tr i pti ra 	A3n rta I ri 

B.N. Mohanty, Divisional Forest Officer, 
Manipur, presently on deputation to Orissa 
as DCC, Office of the Regional CCF, 

Bhubaneswar. 

D.J.N. )\nand, Divisional Forest 

Officer, Jaribarn, Manipur. 

Rôspondents. 

By Adovate Mr. A. Deb Roy, Sr. C. C.S.C. 

Con tcI...  

4pu'.". 



tion 	dated 	30.8.1990. 	By 	Annexure 	VI 	Order 	dated 

6.9.1992 	his 	year 	of 	a] 1 ot I mont. wo 	von 	io; 	1 986  

and 	the 	same 	wri s 	commnn i ca ted to 	the 	app) i cant 

on 	29.8.1993. 	Prior 	to 	that 	the applicant 	submitted 

a 	representation 	in 	the 	year 1991 	apprehending 

that 	the 	authority 	might 	give incorrect 	year 	of 

..allottment. 	He 	claimed 	that 	his year 	of 	allotment 
. 	 , 

to 	be 	1984. 	After 	the Annexure-vi 	order 

tii6 	ap:>1 icant 	submi tted 	yet 	another representation 

(Annexure-Vil 	A) 	dated 	16.3.1993. This 	representation 

was not disposed of 
	

Thereafter in the month of 

('on t d 

vt~ -  

A. 

tit 
 

• 	 '•'' 

. 	 v• 

* OflD ER I.- - 

NIRLI 

  

BARUAH J.(v.c.) 

The applicant at the material time was 

  

a menber of Manipur Forest Service and was holding 

the post of Assistant Conservator of Forests. In 

the year 1985 he became eligible for consideration 

for promotion to Indian Forest Service (for short 

the IFS). However he was not considered for promotion 

due to the non-availability of post in that year. 

For the subsequent years namely for the years 1986., 

1987, 1988 and 1989 he was not recruited. In the 

year 1989 the applicant was a lone member selected 

for appointment to the IFS by way of promotion. 

This year also he could not be appointed due to 

non-availability of post. In the next year he was 

selected and promoted to IFS by Annexurc-Iv Notifica- 



,Ht 	% 

November/December 	1993 	he 	visited 	Delhi 	Office 

and he came to know that his said representations 

had not yet been forwarded to the Head Office for 

taking step in the matter. Accorclinyly Delhi Office 

advised the applicant to file i fresh representation. 

On being so advised he submitted a fresh Annexure-

viii representation dated 17.1 .1994. Fven after 

submission of Annexure-VIIr representation nothing 

had been done. Hence the present application. 

2. 	In 	due 	course 	respondens 	have 	entered 

appearance. Union of India, respondent No.1 has 

filed written statement. In the written statement 

respondent No.1 has refuted the claim of the aplicant. 

According to the respondent No. 1 the year of alloti-

ment was rightly assigned in strict compliance 

with the provision of Rule 3(2) (6) of IF'S Regulation 

of Seniority Rules 1968. In paragraph 10 of the' 

written statement respondent No.1 has stated regarcl•inçi 

the Triennial Cadre Review. We quote the' relevant. 

portion of the paragraph 10 

Pilo. 
	...................... 	1ftcr 	the 

proposals have been received, 	these are 

examined by 	the Cadre Review Committee 

which, 	among 	others, 	is 	represented 

by 	Stt t e 	off i r i al s 	a 1 so. 	ha cd 	on 	t. hr,  

recommenda t i on s of t tie Ca (1 r (' ) c V i (' w Comm i t. t Ce 

necessary changes are made' in the stren9t:h 

nnd 	COiflj)C)fl.i 11 or) 	of 	a 	pit it I 	r 	eadre 

It is admitted that the last Review of 
the strength and composition of the Manipur- 

Tripura 	cadre 	of 	the 	IFS 	was 	notified 

on 	2.2.11.90. 	It 	is 	submitted 	that 	the 

issue 	of 	Triennial 	Cadre 	Review 	having 

not 	been 	held 	during 	195-1990, 	cannot 

be 	agitated 	by 	the 	applicant 	at 	this 

belated staqe.' 

) 

9 

•1- 

i ll 
Ij 

, r[d, 
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In paragraph 	14 of the said written statement 

it 	if3 	atated thAt 	there could 	he 	finme reAROflR 	beyond 

the 	control of 	the 	State 	Governmeflt 
for 	not 	holding 

consultation with 	the 	Union 	Public 	Service meetiflgsifl 

Commirslon 	on 	regular yCr]y 	l)anis. In 	any 	case,, 

this 	matter could 	not he 	agitated at 	this 	belated 

stage. 

The other respondents including the State 

of Manipur have not filed any written statement. 

Besides these, the applicant also claimed about 

the 33.33% deputation reserve quota. This was however 

not done in spite of the claim of the applicant. 

i specific averment has been made in the Original 

1pplicatiofl but there has been no reply to the 

rame. The respondent N.l in its written statement 

remained silent in the matter. The other respondents 

as stated hcreinhefOrc have n o t filed any written 

statement. 

We 	have 	heard 	Mr. 	b. K. Sharma, 	learned 

counsel 	appearing 	on 	behalf 	of 	the 	
applicant 	and 

r. 	A. 	Dcb Roy, learned 	Sr. 	C.C.S.C. 

Mr. Sharma 	submits 	that 	it 	ha s not 	been 

explained 	as to 	why 	after 	1985 	when 	the applicant 

bme 	eligible 	for 	
promotion hehadi not been considered 

11 

fc 	promotion to 	IFS 	fo 	the 	subsequent years 	viz.  

, l986,l987,1988 and 	1989. 	The 	written stritement 

filed 	by 	the respondent 	No 	his 	not dealt 	with 

Contd. 
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this matter. Only in paragraph 14 of the written 

sttement the respondent No.1 has stated that there 

could be some reasons beyond control of! the Slate 

Government for not. holding meetings fox 5e1ectjn 

during those years as quoted above. The! respondent 

No.1 may not have proper knowledge in the mattei. 

It is the State Government who have such knowledge. 

Unfortunately the State Government has not taken 

steps 	for 	filing any written statemekt. 	Except 

that 	nothing 	has been merit i oned . 	Mr. 	Sharrna 	ün 

this 	point 	submits that because of 	ncn-selectjo 

in 	those 	years 	the applicant was deprived 	of 	h i s 

promotion. 	The 	second submission of 	Mr. 	Sharma 

that 	last 	Triennjj Cadre Review 	was held 	on 	29.3.85 

and 	the next Cadre Review 	ought 	to 	have 	been 	on 

29.3.88 i.e. after 3 	years 	as 	contemplated 	in 	Rule 

4(2) 	of IPS Cadre Rules 	but 	no 	proper 	reason 	has 

been assigned for not doinc 	so thereh\' the 

was deprived of his 	legitimate due. 	n t h i s 	qrnund 

Mr. Sharma submits that at least as per the above 

Rule 	4(2) 	of the IF'S 	Cadre 	Ru) c', 	Cadre 	Review 	ought 

to 	have 	been in March,1q88 	The 	State Government. 

had 	in 	fact sent proposa Is 	on 	7.4.1 (7 'I'Iu 	third 

• 	submi s 	ion 	of Mr. Slia rrna 	is 	that 	the promotion 

quota 	was 	not fixed 	as 	required 	against the 	33.33% 

on 	deputation reserve against 	item 	of 	JFS (Fixation 

of 	Cadre 	Strength) Regulations, 	1961. 	Tn 	this Conner- 

t ion 	Mr.  . 	Sha rma 	hi s ci ri wn 	on r 	a t t: en t i on 	t o a 	cler i 	en 
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reported in 	1987 	(4) 	SLJ (CAT) 	(N.K.Goswamj Vs. 

, 

Union 	of India 	& 	Ors.). and anotherdecjsjon of 	Calcutta 

Bench 	of the 	Tribunal. 	(Dhutj Kr. 	L3asu & 	Anr. 	Vs. 

f Union of India 	& 	Ors.). 	Mr. Sharma 	submits 	that 

against 	both 	the 	jtichjc'mcnts I.J' 	hd been 	fi len 

before the Apex Court and 	both the SLPs were dismisse -3 

by the Apex Court by Annexure-Xi and 	XII orders 

dated 24.8.95 and 18.4.88. Mr. S h a r m a therefore 

submits that the decision of those I3enches of the 

Tribunal have become final. As per the decisions 

of the Calcutta 	and Jabalpur I3ench of the Tribunal, 

33.33% promotion quota against deputation was required 

to be fixed. By the aforesaid two decisions the 

Tribunal gave direction to the responents to compute 

the promotion quota in the State Forest Service. 

As this was not, done accordi nq t.() Mr. Sharma the 

applicant was made to suffer. 	Had t hi fl bet"n done 

the applicant would have been promoted murh earlier. 

5. 	Mr. Dc'b Roy on the other hand tries to 

support 	the action 	of 	the 	respondent S. 	Aceordi nci 

to him the year of clllottment has been rightly 

fixed. Regarding Cadre Review, Mr. Deb Roy submits 

that this could not be done by the State Go\'ernnr.nt 

because the reasons beyond control of the State 

overnment. 

On 	the 	rival 	contention 	of 	the 	parties 

now it is to be seen whether the applicant is entitled 

to re I I ef as c I a i med for as per t he 	rv i n i on of 

Cc'nt I. 
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le 4(2) of Indian Forest Service 	(Cadre) 	Rules 

66. Under the said Rules, the Central Government 

required to re-examine the strength and composition 

each such cadre i n consul Ia lion with the Stale 

Government concerned and may make such alterations 

therein 	as it 	deems fit. This must be done 	at 	the 

interval of 3 years. The sub -Rule ( 2 ) of Rule 4 

of IFS (Cadre) Rules, 1966 is quoted below 

11 	( 2 ) 	The 	Central 	Government 	shall 	at 

the interval 	of every three years, 	re- 

examine the strength and composition 
of each such cadre in consultation with 

the State Government concerned and may 
make such alterations therein as it deems 

fit 

Provided that nothing in this sub-

rule shall be deemed to effect the power 
of the Central Government to alter t h e. 

strength 	an1 	composition 	of 	any 	cadre 

at any other time 

	

Provided 	further 	that 	the 	State 

Goverrrt COfl cern ccl may add for a per od 
not excecdincj crce year, and with the approval of 

the Central Government for a further period not 
exccdi ny t year , t a stato or 3oi nt. Caclrc 

one or more posts carrying duties of responsi-
lilies of a like nature to a cadre posts." 

A mere reading of sub-Rule ( 2 ) of Rule 4 of IFS 

(Cadre) Rules, 1966 it appears that Central Government 

rcqui red to rc-examint' tIn rt.rrriyt h and compnri tor) 

each such cadro in coisul tat ion wi tti the 54tatc 

./overnment at an interval of 3 years and may make 

•'- alteration therein. The word 'shall has been used 

in the said sub-Rule. This suggests that the  provision 

is mandatory in nature. In this connection, Mr. 

IA 

p 



Sharma has drawn 

Ernakulam Bench of 

Jacob- P. Thomas Vs. 

in SLJ (CAT) 1992 

Dur attention to a decision of 

this Tribunal in the case of 

Union of India & Ors. reported 

(3) 	85. 	In the said judgement 

in para 14 the Tribunal observc'cl as follows 

14. 	Having 	considered 	the 	insEructions 
	 • £ 

of Government of India, one has now to 
consider 	whether 	the 	language 	used 	in 
Rule 4(2) compels one to reach a conclusion 
that 	the 	notification 	as 	a 	result 	of 

	 V . 
the triennial review should be effective 
from the thrid anniversary of the earlier 
notification. 	The 	expression 	used 	in 
Rule 4(2) is 'at intervals of every three 
years" 	which 	mean 	that 	the 	interval 
between one 	fixation of cadre strength 
and another shall be three years, no 
more or no less. This is due to the fact 

that thb expression "interval" is defined 
to mean intervening time or space in 
Concise Oxford Dictionary." 

	

From the read I ncj of t.h I n ,iub- ru 1 t 2 of 	flu Ic 4 of 

the Cadre 	Rules we also feel 	tha t the Rule suggests 

that it 	should be done immediately at the interval 

of .3 years and it is of mandatory nature. In that 

matter we are in respectful agreement with the 

decision of the Ernakulam Bench in this regard. 

Regarding the computation 	of 	the 	deputation 

reserve 	quota 	as has been 	held 	by 	the 	Jabalpur 

and Calacutta 	Jench the deputation 	reserve quota 	are 	to 

to 	computed 	for the purpose 	of 	dc't'.ermininq 	the 

strength 	of 	the promotion qunt n . 	 Unfnrtunnte)y 

has 	not 	been done. 	We 	are 	also 	of 	the 	same 

Therefore 
/1 7 

in view 	of 	the 	above, 	we 	find 

sufficient 	force on t hr 	contention 	of 	Mr. 	Sh.irmn 

('ontd.... 
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and 	we 	are 	of 	the 	opinion 	that 	the 	Triennial 	Cadre 

Review 	ought 	to 	have 	been 	.cd at 	the 	interval 

of 	3 	years 	as 	this 	was 	not. 	(I(n( ts 	held 	by 	the 

Ernakulam 	Bench 	the 	year 	of 	allotment should 	be 

computed 	relating 	to 	the 	year 	of allotment 	earlier 

than 	1986. 	Regarding 	deputation reserve 	quota 	as 

this was not done we give direction to 	the 	respondents 

to 	compute 	the 	cadre 	sirengt.h promolionaj 	quota 

after 	giving 	deputation 	reserve -- quota 	and 	give 

the 	benefit 	of 	promotion 	quota to 	the 	applicant 

in the manner he is entitled to./"  

With the above direction the Original 	Appli- 

cation 	is 	allowed. 	Considering 	the 	facts 	and 	circums- 

tances of the case we, 	however make no order as 	to 

costs. 

1 

d/_ V lL[-CIjA 1F1AN 

/ 	 Sd/_ MCUEF 	(Aun) 
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Shri Ibobi. Singh 

By Advocate Sri S.Sarma. 

.Opposite party. 

 

ORDER 

CHOWDHURY J..() 

This is an application under Sectjo 22(3) (f) of the 

dminjatratjve Tribunals Act 1985 prayIng for reVIct, of the 

ktttdgment and order dated 20.1 .1999 passod by this Tribunal 
\o.A15/95. The party/applicarit 8Ubjttod an 

— 1 
apljcatjon under Section 19 of the Administrative Tribunals 

1985 prayIng inter alia for a direction on the cspondnt s  

o assign the applicant 1984 as his year of allotment and 

place him just above the respondent No.5 • The aforeme, fltjonod 
O.A was adjudicated upon and disposed of by the Tribunal 

on 20.1 .1999 with a direction on the respondents for alloting 

the year of allotment earlier than 1986 and to Cornpute the 

cadre strength of the pzomotlonal quota aftor c4vingdeputato 

reserve quota and to provide the bonof.jt of promotional quota 
to the applicant, In the manner he was entitled to. The 

Dribunal conside.rirg the facts and ' cjrctanres set out in 

the pleadings and taking note of the relevant rulo,more 

particularly sub-rule 2 of Rule 4 of IFS Cadre Rules found 

that the rule of Triennial Cadre Uevjevt of the 
cadre strogth 

in mandatory In nature and ior that purpose retorred to the 
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A 	decision of the Ernaku1 	bench of the Tribunal .n the 
I 

case of Jacob P-Thoman vs. Uni.on of India & oru .,roprtoc1 

in SLJ (CAT) 1992 	) 85. The Tribunal Alto :n1yinrj upon 

the decision of the Calcutta and Jabalpur Dench of the 

Tribunal and on the facts and cjrcuinl3tances of the case 

also expieaaec opinion that a deputation reserve quota 

were to be computed for the purpo3e of determining the 

strength of the promotion quota. The Union oL India hncQ 

preferred this Review Application with a petition for 

condonation of delay. The delay was condoned in a separate 

Misc .Petition. This review application has boen filed 

questioning the legality of interpretation of the cadre 

rules by the Donch, the correctness of the inferences 

drawn in the light of the decision of the Ernakulam E3cnch 

of the Tribunal in Jacob P.Thomas (supra). I'lle counsel 

for the petitioner submitted that the aforcnment.jor1od 

decision is not a good law and the Apex Court expre3ec1 

its misgivings. The learned counsel submittc:ci th 	the 

judgment rendered by the Ernaku lam Dench in 0-A .130/91 

,W.8 ca1lenged by the Union of India by way 01. a SLP 

10. thimbared as SLP(Cjv.jl) No.432 of 1993 and the 
'2 	 JIbL Supreme Cot in its order dated 14.7.1994 

exprjssed .Ls fer-vid reservation as to the correctness U 

of the view taken by the Tribunal in the matter. Hoever 1  

since the respondent has retired on 28.2.94, the Hon'ble 

Supreme Court refrained from going into the merit of the 

matter leaving the Union of India to agitate the question 

of law in some appropriate proceeding in future. Mr A.Dab 

Roy,learned Sr.C.G.S.0 next submitted that the claim of 

the applicant for computation of promotion v.icancy by taking 

into account State deputation reserve was not pleaded in the 

Original Application and even otherwise the a€oremQntioned 

claim was patently time barred in view of the JucJgmnt 

_J 

contd. .3 
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4rendered by the Chandigarh Uench of the Tribun'' in O.A. 

1122-}IR of 1996, Vinod Kuffiar Jhanjhrja vs. Union of Inida 

& Ors. disposed of on 1 4 .10.97. Mr Deb Roy also referred 
to the deci3j 	of the Supreme Court in Civil Appeal No. 
2370-2371 of 1987, K.J.Sinh vs. State of Mari!pux and 

Others dismissed and disposed of by the Suprerne Court on 

8.2.1995 refusing to interfere in the decision of the 

Tribunal rejecting the claim of those.applicants there for 

antidating the year of allotment. 

2. 	We 
have heard the learned coUrse1 for the Petitioner  

aawefl as Mr S.Sarma, learned COUnZJQ1 apperinç; for the 

opposite party at length but we do not find any Scope for 

exercising the power conferred on the Tribunal under 
'Secti 	22(3) (f) of the Act. The proced-0 and powers of 

the Tribunal are indictcd at Soctjon
. 22. Sub_jectjon 3 

of Section 22 provides that a Tribunal shall have, for the 

purpose of (discharging its functions under this act, the 
same poWers a&,-o 

vested in a civil Court under the C0d 

Procedure, 1908 (5 of 1908), while trying a suit, 

r•apect of the matters entherated in clause (a to (i) I 
' sub-section 3. Under subsoction 3(f) of 

3Oction 22 the 
Tribunal Is vested with the power of revjowj. its decision, 

por of review of the Tribunal is therefor 
	not 

abSolute or unfettered It In restricted to the po 

conferred to the aane powers as are vestc in the Civil 

Court under the Code of Civil Procedure. The power of the 

civil court for reviewing its decision is enwnEjratod in 

Section 14 read with Order XLVII. A decree or an order may 

be reviewed from which no appeal has been preferred though 
an appeal is allowed, or from which 

no appeal is •allowed . .. 
.......... ............ 

and who, from the disco'ery of 
j)t 

and importait matter or evidence Which, after the exercise 

Contd..4 
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f 
of duo diligence. was not within his knowledge or could 

not be produced by him at the time when the decree was 

/ pasco1 or order made, or on account of some mistake or 

error apparent on the face of the record, or for any 

other sufficient reason • The grounds canvassed in this 

application are against the correctness of the decision 

rendered by the Tribunal and for that purpose Mr Deb Roy, 

the learned Sr.C.C.S.0 referred to the decisions mentioned 

above. It is not a question of discovery of new and important 

evidence, which were not availa.ble to the applicant after 

exercise of due diligence when the order was passed. Mr 

Deb Roy however, submitted that it is a case of an error 

apparent on the face of the record. Since the decision 

rendered by the Bench earlier is contrary to the decisions 

rendered by the Supreme Court as well as by the Tribunal. 

No one is free from error. Under our legal systain erroneous 

decisions can be corrected in the appropriate .iorum but the 

same cannot be lebelled as error apparent on the face of 

-.ihe record. An error apparent moans a manifest error which 

(..
st as on the face of the record without requirirnçj any 

Z.1 
	i..Jlab rate argument on the issue. The distinction between 

41 
r 

an e roneous decision and an order vitiated by error 
. 	 C) 

arent on the Lace of the record is'.' 	 ot chirn+rical. 

An erroneous decision can only be corrected by the superior 

court either on appeal, revision or otherwise and not by 

the same court in exercise of review. In H/s Thungabhadra 

Industries Ltd. vs. Government of Andhra pradesh, reported 

in AIR 1964 3C 1372, it was held that 'there is a distinction 

between a mere erroneous decision and a dccision which 

could be characterised as vitiated by "error apparent". A 

review is by no means an appeal in diicju.Lie whereby an 

contd. .5 

0 
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erroneous decision is rehord and correct.cd, bet lies only 

for patent error. The aforementioned doci&c- is followed / 

in a number of subsequent decisjofl5 by. the Suprerna Coirt 

and still holds the field. In Ajit Kumar Rath vs . St. 	of.  
Orissa and others, reported in (1999) 9 

3CC 596 citing the 

provisions under Section 22(3) (f) of the Act the Supreme 

Court observed as f011OWS 

"The provisions extracted above indicate 
that the power of review available to 
the Tribunal is the same as has been given to a court under Section 114 read 
With Order 47 CPC. Tho power . . 

. 	. 	. 	. 	. 	. 	. 	. 	. 	. 	. 	. 	I 	 • 	• 	, 	• 	• 

the power of review can be exercised only for correction of a patent error of law 
or fact which stares in the face without 
any elaborate argument being needed for 
OCtablishing it. It may be pointed out 
that the expression "any other suffici en t 
reason" used in Order 47 Rule 1 meafl5 a 
reason sufficiently analogous to those 
specified in the rule. 

Any other attempt, occept in attempt to ( 	
\ 	correct an apparent error or an attempt , 	I 	not based on any ground set Out in Order 7 Nji. 	J 	47, 

would amount to an abuse of the,'liberty / 

	

	given to the Tribunal under the Act to review its judgment." 
VJP 3.cr Deb Roy next submitted that a review can also be 

made for any other sufficient roaao, for the ends of justice. 

The expression is wider in terms and to attain the ends of 

justice the Tribunal is competent to review 1t3. dcc ljti 
in the light of the decisions referred to him before the 

Tribunal. We are afraid such interpretation will dofot the 
scheme of 

Order 47. The expression "sujflc1'1t coasoy is 
to be read in the light of tWo other conditions sot out in 
Order 47. Ir other words the "8ufficJ.et rcaor" Is to b 

read eju8 dom gonerjs i.e. analogous to LhosopaciE1ed in 

0 

P 

Order 47 Rule 1. Ejus dem generis rule is a tool rolled 

upon in the construction of Laws. Where general words follow 

Coiid ... 6 2,10a'al A 



-6- 

and enuInertjng a person or thinj by worW of particular 

/ 

	

	
or specific meaning such general rules are not to be construed 

in the Widest extent but are to be held as applying to 

per8ona for things of the same general kind or class those 

are specifically mentioned. As far back as 1992 the Privy 

Courcj1 in ChhaJju Ram vu. Neki and others, reported in AIR 

1922 Privy Council 112, while interpreting Order 47 Rule 1 

of the CPC held that TMRule 1 of Order 47 must be road as 	 V. 

in itself definito of the limits WithJ.n which review is to 
be. permjtted and that reference to practice under former 

and dIfferent statutes is misleading. So construing if they 

interpret the words Hany other sufficient reason" as meaning 
a reason sufficient on grounds at least analogous to those 

specifjed irn.mediatoly previous1y. 

4. 	
1  The Cadre rules are framed by the Central Government 

r 
f 
'4• r 

~ 
11-
~~ 

11 

' ..... • •it cannot be denied that if there has been an infraction of the 
provisions and no explanation 1

,9 forth coming 
from the Central Government., indicating the 
circumstances under which tile exercise could not be undertaicen, the aggrieved party may 
well approaah a Court anda Court in its 
turn would be Woliwithin its jurjs1jction 
to issue appropriate directions, depend.jng 
upon the circumstancea of the case. When 
certain power has been conforred upon the 
Central Governfnnt for examining the cadre 
strength, necessarily the same is coupled 
with a duty to comply with the requirements 
of the lav4 and any infraction on that score 
cannot be withhold down on the hypothesis 
that no vented right of any employee is 
being Jeopardised. 

That apart when Rules and Roçjultjofl provide 
for certain things to be done at a certain 

in exorcise of powers under aub-sectio0 1 of Section 3 of 
the AU Idi &rvicea 4t 1951- The rules are statutory in 

nature and character. In this context it would not be improper 

to recall the decision of the Supreme Court in S.Rwnanathan 

vs. Union of India & Ors.,reported in 2000 AIR SCW 4549 and 

disposed of on 7.12.2000. In that case the Supreme Court 
served as followa 

PrIl 

contd . .7 
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2T 
period, the 8arn 

13h cluld norsnally be Obserd and if thero ,as 
been a failure the Court h011Id compel the 

performce of that duty. 
IS 

Wb have givefl our  
m 	

anxjo 	ConrJ((jcrUtj 	
on theat

ter From tbe djoc0 made 
	

We are cO1161der edOpinion th a t L11IIJ in
110L 	

f or 
the review jurisdicti0 Of 

the 
Tribunai Conferred Wider 

	

22 (3)(f) of the 	
ThL. app1j0 

i accorjg1 

?here shall, hover, be o order 
	to co 	in 

as 

	

the facts and Circutan 	
Of th 

fl 
j pg 

tfle t be trn 
Tf 

lice, 

/)A/VC,,.. 

d/ VICC CtI41R, 

Sd/ MEMOIR (/cim) 



11101 iffk1ng'ber UI 

copy to I lis applIcant. 

2 
' 

- —,. 	 • 

l/.Oitlhl 

- •!'' ,U''•, I 	
- ''I 	I. 	'II 	 SJI1 IIdI_ dI,TI_U 111.1 

1_t i ll j w.
'n nrtt 

i • pp Id IT 	r 0 	1.  of  dotlyal  of 	tile flat. on 'vhtch ill., copy 
•Jh c p l.j 	• d Oat, 	ail tOt notilyl tequlsit, stamps and YTM 13 U)' (or dollyoty. 

4 .1 ti0 	rnIiuls(l.nhlmhnr 	i folios l 	i  •L statups and 11)1101. Ii . 	 • ' ' • 

.jj
I~V  

.j' ;.i.  __ 	•R 1 t(''QX ' 

1TT 
.,,.:ulY 	•' 	:. 	 , 

I 	i 	 1111 GAUIIAII 1I1GIROURI 
(1 !i&i Co nt of As.sam NgIand Mcglialaya faiiipui Ti iluhla 

and'Aiimnclial Prado. Ii) 

I he 1 O(]11) of ApuLQQI 

PC 

PC 

Dy 

I I  

I t 

• ,Y 	' '. 

I 	

l/ 

Il l  

I 	,,,J,•,.,•....) 

• 	
- 	 :'.'i 	• I 	- 

	

lul l 	I 	Ii' 	I I 	i 

I S I 

	

• 	:i' 	11 . : 

S 

I 

I 

THE HOMBLE,  11IE CHIEF JIJSTICEJ\-IR PP NAOI.E AR 
111 IONULE NIR JUSTICE AIF1'AVA R( )V' 

litioiicr 	. 

'Plic Union of IIldUt, 	I 
IeI)i'c 5 c 3 ] tcd by the Scci'ct tIy to I lie Go c in met ( 

• • 
' i of India, En1ii'onrncnt &.For'csts, New I)( 1 liii,. 

'Advoc i) 

Mr C Chotd1iu13', Sr CdSC. 

j)Ohi 	)ts: 

1 Shli 11)01) Suigli, 	
. • • 	

• 	 Div ioiiit Forct C ) iflcc?', 
Noi'tlict'n 	oi'ct I)Iv1i0 1, 

• 	 • Kaugpokj 
, Muitipur. 

2. T1iC Ccnt1 AiIm'iiiisttt.iv 'l'rihtimuit, 
I (citihnti 1.3c1)cl1, (tivil tti. 

A(IVOC.' Ic: I- 

I 	I)! 	Sliti'iiui, 	 . 	 I 

HIS WIfl' PIITI'ION IIAVNG iiEEN IllAII) ON 
SI' DAY OF MRCl 1, 2003, TI I E COt) VI' I 'AS4lI) TI I E 
ILOWI G- - 



	

I 	 I  

2,G 

	

. l 	 I 	 JU [)t EMENT 
• 	': 

	

I 	 I lic 	I)LtItl0l1C1 	liciciii, 	ilic 	Jiiii 	1 	I ilil ii 

I tliiotjgli ik Sccn tuy, Miiiistiy o I JIVIIOIIII)( 	:tnd I on 

• 	Jins .Iin11ciigcd tlic jtidiuciiU uil O1l(1M LiUI 2.1, .200C) 
I 	

4112(1 	2001 	d by (hi Iuiuu1 C IllidI 	(IIIIIIltMtuIIlv( 

I 	 I ub 11i, Gau1iU 	ciic1i, in 	 15/ t5 	ui I IA I / ()( I 

I 	 I 
Uicrc 	(IUciting Itliat tlic 	u of idloti i ut of thr 

I 	

1t 	2 Iciit / p( LA oji I)C (Mill j)UCd m c 	ici tlii i 1986 al c I 

'f 	 , 	• furtli 	lic, he 	rwi lcd' the bcuclit of the pro I ot 1011 qtiotn 

	

Ij 	
nftu 	vikmg out tbc (Icl)1114111ou ii ' ivr posts lii thc 

	

T. • 	('OIIC .iu1 Ca(Ilt. 

	

I 	
i 	

j 	
I 

	

I 	 Wc ltiivi hcil Mi ( Clionditlu), 	(GS(, I; 

	

I 	 I 	I ic p aionci and Mr E3I Sh1wiuu sciliol ( ouli j nsitctl 113.  

, 

Mv I IDns foitlic 1CSpOfldCU(. 	•, 

H 	
I 	 A l)iIcf skcldi of. IIc IrIrvdIll 1111. 1 s M)%1I(I hv.  

I, 	
• 	11cCc ,1Sd1y. The icspondciit/ apphcniit I NVC s appolilicd a 

A5stult Coiisciilor of Foicst u Ilic Statc Fo it Scivu c of 

	

1 	 M nil )UI 	2 5 78 and 	us ilicithiftci coiiliriii ( iii tlir siuI 

)ost vitIt cffcct fi'oiit 2 5 80 	Iii lu . IIII 	it Iigiblr fsi 

• 	•• 	P0111PtiOfl to tlic IFS with 	' t Iroiii LI . 5 iiiulr 11i; 
1 ' 	'• 	 I' 

• • 	•: ' ' 	 • 	 I I III IUI 	11)1i:41, 	SC.IViC( 	(App iiitiiicii I 	by 	I 	1(1)1) 

•••••. 	 I 	I' 	
I 	 •,• 

	

1 'I 	 1cgu atit ii, 	1966, oti iiuviiig 	1111a  Icil (.1 I t3 Clii S of 

	

I 	coiiU iuou'i scrvicc ni tIic substi iitivc c pn it 	III I lie St ill 

Ii 	 loic t t  SCIVICC 	He 	givcii ( uliciiitiig Ill) )oIllllll( ut (IS 

	

'... 	
,• 	Dc11 ty Cllicf COIISC1VHtOL of Foi si a wist II S iu1i 

I 	 vit1i 	ffcLt froiii 4.9186 and Iii C. 	it 11211(1(1 to iiriti tlic 	III IT 

Post u ndci Ruic 9 of I iuli uiE'o cs I Scrv it  

	

I 	 I )'(' 	I lic 	olTi I it I(II 	of IlIC 	IT'sl)UI1(I( ut / III)I)IR IIII iii 
I 	 • 	• 	 4 r1 1 J 	I  

• 	 I' 1 
	• 	

t'.'itli't 	• 1)OSt 	\VflS 	( 1113' l.)y the CjlltFil1 COV('l]1uIlCuu( iiiiul tIi' 

(o 

II 	

I 	

I 	

nid 

	

I 	

I 

I 	' I 	 II 	

I 



0 •  

H 

/1 	 Scivicc Ciiission for U pcnol 1,8.6 to 

' 	 0.S.89 	Th Cveiittut 1 Miifflpti, 1~1WCVCr 	1)OV(i 

• 	 iIj)pOitItiUCIi 	with cfThc 	fiiii '1,9.86 to 

I 	31 3 89 I lic ut im,  casc of hc isponcIc9t/ apph nut 	that 

no Inccung 	ic Scicc(i ii Coiiumttc foz the Maiipui 
• 	 • 

. pti of Ilic 	.n 1)ur-TI11)tnp ca.Irc vas licid 	in •tInLc ns 
• 	: 	 . 

piSCii1)C(I ,to con idcr thc CSCS of thc chibIc Cand idnics of 

Ilic 1  S(itc rot 	t ciiCc Officr lot appoyitiiiciit to I IR II S 

by 1)toiliolIou ni (cnus of(cgu1atioii (5) of thr I iulinii foi'c't 
}jl 

	

	$eivicc (Appo thuc;il by PLDlnotlon)) cgu aliotis, 1900, I hr 

tuuuiiul itvic' o tue mutt sUtiigtli as i quud inicir Ihi 
Ill 	

', Indian Ioitst civicc (cdir) Rulcs, 1965 iiuI t thc In Iinii 

ti 	Forest Scivic'c (?n<lltion of Cad it Stren gi Ii) Rcgu ii ii lot i, 1 )66 

I 	 Iii 	M:11jjuiiiii1i:i  

2),3.3.; fixing lII( tlluInL)r1 of 	ILI(II(II( .  posts in 

the Muti iput 	I it .it 19 1 u iicxt cIi) irvir 	.is 	ur 

d i 	 I thUr ycclJ 	29 '3 88 iii trims O(RL1I( i1) of 

:1 
, 	

, 1, 	•, 1in1iu Forest cxic (Cudit) Rules, 196 . But it was j ot 

1 (I0fl 1IIpEC 	thc fact that a P1DP0S to the smut c Tl et 

bad ithtaJy bpe i l submitted to the Govcniincnt of Iii ISa, 
4 I 	MutiJ. of 	Av1IDnu1cnt and Forest L i , 7 I 87 	Ic 

' 

Gov no L 	o 1anipui Dcpaiiuciit of Ptoiiiici lcUci 1  No 
I 	 2/1 / 	/P dated 7.4 87 It was only on 22 11 90, ttc 

lii i 	 Ii IcIlAu,il itvivwns dotic vnlc no ti ficittion ubtircl 22 ii  90, I • 	••, 	 • 	
• 	 • 	 . 

ic, aJcr alaps of five Ycan and ciglit inor flis fiDIll Ilic SI 

• ..1 • •. • • 	
• reVicv in the ,y mr, .1985.4By (tic said crudi . review the I 	iI 

iiuiIuI)cL of ss el i0l, talc 1)03(9 	111 Ilic Muiptit pint of ( u 

wa mis ci to 23 resiili i g iii uRid ib )I1 of I o s 

• 	••y I 	'• 	 • 3CIIIC poits for )lulIiot.ioIi to tIic IFS, 

• 	 • 	 • 	

• I 	
• 	 'I'Ii 	iit:ctin 	of Ilic 	selcetioti 	(oJIlIiuiItrc 

V( ittually limit! on 22 2 89 lot coiisidrnitioitol tlI( (liM 

I 	
' 	 I 	 t1ontc1I 

I i 	l 	
I 

• 	•.:.: 	. 	
;•• 	• •I• 	• 	•• 	 . 

1'1H 	
1,  

I 	
•• 

• 	 I 

• 	 • 

• 	 • 

	

• 	( 	

•• 

• 	 . 

• 	 I 

• 	 I 

• • 	 i  

• 	 •. 	 • 

	

• 	 • 	 • 



/t 

	

• 	
.; 	I lic cligiWc Staic 1oicst Scivicc Offlccrs foil jiluiHol li)I to (tic 

IFS. TIic iiiiiuc of tlic ic3polldcnt was iiic1tdcd in. Ilic s 1 lcct 

list Accoii tug to Ilic rcspoiidcut out of the cligihic oulk is of 

the Mmnimi  Sc! oItMt Scicc only his rimiic nplictirct iii 

........................ ç '.'. '.'thic 	sc]cct list 	but Jic was 	iiot 	1il)IU0tCd. 'the 	cicti iii 

	

•1 	 I I 	(03IIjlii((( ( Jilct 119111M oti 7 '1 19)0 iii1 (lic ic 't)oi(i( iii 	IIM 

	

1 	•,,.• • 	
iguiu1 sc1cctc, 	iii 	titc. iiienitwlii!c, 	the 	eioiitI( 'iit 	Svris • 	.• 	. 	. 	. 	

• 	II 	 I 
• o11ciatiii III We IFS CIRIFC j)(1St (IS iI1)OVC. Ic was cv:iilt allY 

	

....... 	.. 	• 	 to 	Ic. 	IFS on 30.8.90. 'I'hic ii )j)Ot1l(LLICIII 101 lhl(', 

Ills w 	iii tLims of IuIc 8(1) of Uic huh ut roix t SC icc- 

Recrilihile"Ill)) 	u1N,, 1968.1111 1 Rcg114tt;oii 	1)1)1 thu IIiIjliIIi 

I0i'(4t 	Stivicc 	( I)1}1i11t1i 	I)y 
I. • 

	

1 	1 ! 	1966 'I hiciliy I ic It'il)Oi)(ICIi 	%% , its rtlk)tIC(1 1  rvl iitiiiii 1111)111 I 

i i1d!1i11 tIlc1I$ ti idcrRtt1e(1) olhlic iil(tIItI l'I)i(t Sc.'k.i) 

(Chic) htik s, I9() 	Autci I i 	1)fl)liIU(IOU,  tilL II h)0i)I(  iit' 

il 	appichiLildIlig Uit4 while fixing his 'CI1101 1) his : o(lic ifililig 	 p 

) 	 SCLVICCS iii I lic cac 1L01I 1(1 not be I. ikcii ialo (OIl Si( I Cl, I IIII I, 
' .4 . 	. 	. 	 . 	I 	 . 	••,. 

	

- 	
SIi1)IIlIttC(1 it it )1C'Ci2Iilt1011 d tcd '10 1291 pointifig oit hut 

q s ................I 	 . 
1)avu1 rcgruil o Ins ofliciatuig SCFVICCS Ut hic ('ncl?t IRst,  lie 	 . 	. . . 

£ 	is CIIIJIIC(h to bri gnm lcd I 981" as Ilic ycuil of allot tu iii I I u 
I 	 . 	 - 

I FCSI)OI1(ICFIt, hO4VCVCF, \VIIS 5L 1CIJOIIC(l l 1.91() us II 1( -  )C11I of 

	

II 	 ni1oIniit 	111 	rcspondciit 	licUig 	ggi irvul 	'nluI ('(I 

	

'4 	 I ( ()i M( titntioii I ul to 110 UV ul 	tic, II lLn 1fou , iii I I i( 	mill 

it 	
I II 	I 	( 	

C uttIiiiIIiçC 	a1 ) 1 ) FOaChic ( 	[1 ic 	
11111 iiul 
	Cci 1 ii 

I 	Achiiliiiisfiiilivc 	i Liutnil, Gauliuti Iki,hi, lot 11 IIIC $5 	I IC 

	

IIlI 	
I 	l)1l)( (I 101 liii 11)pUh)1IutC ontci to (11111ht I Iv. (i( ( iloii ul I 1i 	 4 

I Gviiiiiiciit 0 Ii(hia gwiiliiig 1986w  us (lie year oluihloli ii lit 

to 	Iiiiii 1 1111d. 4ollglit. lot 1w thtci cliitt tt4i 	Iui 	

4 

'19 	the year of iWo mclii. The 

	

ii Ipj>IICuLI 103 \VI 	rgistcred as OA 15/95.
1 

 

In its writicu si:i(ciucnt, 	(lie Uiiioii. ul India 

V 	ii t iiicih iii t dic ir..j)oll(l cit t was i igi ill) ns.ig I Rd 
U  

I 	
( oiit 

	

SI 	

I' 
S.! 	 c_. " 	• 

• 	 II 

• 	
•.•. 	: 	• 	. 	• 	• 	 I 

• 	 0 	 • 

	

4 	 •.. 
• 	.,.rI • 	. 	• 	 . 	- 	I 	• 	 • 	4 



I. 

• 	I 

• 	I 

	

(I 	I. 	 j. 	
•1 

	

I 	

5 

	

I 	
'kk (2)( 	f file IIilhiii 	ftitstScIvic1r. 	(Sciiiüi t) 

i 	Rcguhut.ioi 	19 	It 	M118 	H(llnj(tc(I 	tItit 	I 
• 	,. 	: 	 I 	: 	i 

I 1sp(ICii1/uppkni1t was gvcii officiating nh)poiiitiiu , Jt I 

tli c:di post fiiii 1.9;86.Wjtli itg:uI to 11 Idillg ofiiicctn 

of tJC Scjtioi o1J iiittcc, it Wffl4 1)iUk(I 01 t Iluit uiidcr li 
-Andian 	Fol 

	

Icst SLI 	(Appoin liuca it 	v 
RcgtiIaUc,jj 196 , the uiccThig of the Sciccijon COiii1j((c 

tjuiil to be li ck! o. Iily at the 	tca1 f not cxcccdiig 

	

'I 	 • 	

. ........• ji. 	••• 	OIIC )'CU but t.Iit all bc itasons l)Cyohid it c C()I it wi of I 
SIttc Clown 	n. 	vhicli the Ilicci ii igof I Iii Sclçcti i 
CoPlIllit(cc.,  may not 1)1: lickl miiiwiily. It tutk a stiuid 111:I 

• 	 • 	

• 	

H 	• 	tlic itSj)()II(IchhI /jpijcwi( SllOt%1(1 hot bc pulL11 (Cd to ngit te 
this issic ic]uti1i to the yc1n 1188 at Such it

.  dated 

I 	 I 	 I •. 	. • 	o fgr tis Ihc cadc icvicw was ci iicenicl it s • 	. 	
' 	I 	• 	• 	 . 	! 	

• 
• 	

..' • cont1 	Uint '(uidct riilc 'I çî the Indian In.'s Sciviç 

	

4 FX 	I '14• • 	1 	
I 	 I 	 I 	[ • 	 ' • (C.1i) Rii1c. I96a lidug LhcjsEvcngili iind C01111modlis, of 

• 	t-.1i 	t ,3... 	. -. . 	-  
't 1TiT': 	 r " 	FOYrL 84IVZCC 15 to Ic  

	

q 	 an, iIcc1mI of 	xcrni ul cofnhaftuzL ttUh 
Ljic Staic Govcjum-ui cniccn1e(I thc p

sollotwi r nicfi 
U 	I'P 	it'ac '118 J6 co4c Lnnu (he aKI Statc GOvcrnzncuL U wLs 

Pf 	ErH:cat 
firrtvicw ofManiimr - 	;tIrt c1 

• 	
4. 	thc 1pr 	

ij :cd bu 22.11 .9O.Th tJhhj()Il 	(VC?C t.r 	•• 	• 	S 	• 	• 	
• 	i • 	fliHiijfiijci •.uit. 	ic issue. pcltainiiig to hioIh 1 h0h(lIiji or liii: 

' 	•• 	ti4j,fflãI cad it ( 1 11611,g 1985 to 1999 shioiikl 11C the ;ihlowrci U • 	• • 	
. . k' 1 (1is(1 :.iflcr It 111 'se of so ninny yenis. .1.1:. 	ii 	• 	• 	I • 	• 	• 	I 	• 	• 	

I 

	

• 	• 	i 	. 	• 	 • 	 I  
•1 	

• 	• 	 . 	• 	 I 	 I  
• 	1 	• 	

i 	• On (119 IHISiM of (lie )lctnliiigs )ft )c p;iIIirs :ti 
• 	

•. 	
• 	uhIL1 cOiisidc.iing 	IIC AhlñIcijaI 	UVU1;it)1c 0 i iccoiti, II  

l 	
• 	• 	I 	• 	• 	• 	

. 

	

'k:inird,Tjhnjii ) 	S jtRIgulciit dated 20.1,99, lick! th;it as .11:1:1. 	II:' 	• 	• 	., 	I. 	• 	 • 	I  

	

I 	tin 	It IIihihl( 11 	td 	i V1( 	ought to linvc hu ii Iii lit at (JR1 
'H 	i 	I 	 I' 	• 	 0 	• 

I  

	

(I  II 	

I 

• 	
• 	••• 	• 	• 	II 

I, 

V 

j 

' I  

•1 •• 	•••• .I,.I. 



V . 

• 	 . 	
•0 

• 	 • I • 

1/ 

441 

• 	
•.'•• Oovcniiucnt C( 

I , n1 iiiiitcii 	üiil 

F 	.! .Riiks for no ft 

• (ki) it 	(Le ,  hc 

• ii. 	
'.••,•'.,'.j 

J. 
tiiôigii 	J!dC 	1 

i ...i. 

Ofl . iCC(}FIi 10 in  

•. 

t. 	I '. 	foi. which. fi le  • 0 

- . • 	 I h,cix:foi' 1 	the 

ci utctanggui 

••;, 	
1tijL H •: 	It31OII(lCJlt/np 

I  
ci 	of 	Sti 

counsel  argum 

' 

1:•:••1 

casc; 	•• 

t4 - 	 ltMp 4 
I  

i!.. 	• • 

•• 	 • 
Ic1c,i 	tIicc'ouit  

• •. 

Iisoftluci 

I 

• 

rllil ,4 
••• 

of jnsticc 

icciiir.tl and I ic Ccntmi G )vcnuiImllt un 'jug 

d tb nct in. Ici nis of the un Iullutc of I lie ;tiscl 

I( oftlic ispc ndcnt/nppiic' mt, hic c:wiuI he 

of Ilic iicitasc in tI)c c:id ii: stI9tt Ii 

~
CIaccll)'. lie 1us nipuccl that thicir is iio( hug 

Iicwc dicir WItS liii)' COliulici iIIg cii(IIiiisIi Il('C 

dcilty III the cadit reVieW Ii 1(1 occiiritcI :;iul, 

Icnuncd 'rimuuinl WHS• PCI cetly JlIStiIiC( III 

lit 	of 	the 	year 	of al otiiicnt 	to 	the 

iliant plior to 1986. 	Vi Ii rcg:ii'd to II ic 

tjc i clCiuiitntioii 	FCMCIVC, 	liii 	ICII1TIC(i • MC nor 

that in 4 he ficts and circ i nisla i ucs 01 the 

PPrOPritc 	d ircclioii 	)CflU ill ii ig 	I lie 

RICnt to 	SII )iiiit It proper I ( I ) IS('IItnl C II 

11)CC1I111thoriIis for Consi(Lcrn(ioii, tiicir I iii 

icvi}nt Rules and Rc guladolls woikI iurct the 

3upport of 1)is submissions, Mr ShiaL 

.foA the deCiSions of the /1pCX cqurt in 

ice Officers Assoda(io, and rnw(IIcI Vs 

Janc1 o(/!2Ooo,) 5 •Z an 1. S 

!J_UniOn of 111(11(1 CUII1 o(Iwr, ?200 1) ) 5CC 18. 

	

II. 	•" • 	 I•   

'N 	• • 	 • J 1)lflC 41 ItIjaflC 

	

. 	••• 	 • 	•• 	

• 	 4 

,., Ada iiiistiatiuc 

• 	•.;I 	

.4 

i 	!--------' 	- I Ri,ra,ia(/ijz 

4 .  

• 	• 	, 
• 	• 

. 	• 	 4 	• 

• 	 ••. 	 . 	. 	• 
• 

I 
•. 

I 	. 	0. 	• 	 W 
• 	 • 

I uavc COIl8I(ICrc( I 	I hic ruvn I con  .• . Ici liloilS ol I 	ir 
. 

• 	. 	• 

• 
. - prties. 	H ic 	• 

a  piciRl in gs 	of 	II ic 	II rUes n loll g 	wi (Ii I 	ic' . 

. 	Suippoiliug 	(Ip .tui.icnt well 	us 	1, 111)tIgIn 1 d 	jU(igIllCliI I 	III 
. 	•. 

• 	• 	• 	• 	 .1 • 
• 

	
01 1 1c' 'Is 11vc • be ii 	,C1 '.scci. 	In 	UIC 	instant cnsc 1 	xcrpt I 	IC 

Ccritid Govcn uc 	Jirr itsporudciuts 	liavc 	i1(t 	flIrcl 	I d II 
I  V1 it (CII I 	' 	titi 11.11 t 	It 	is 	ti IC 	l)ICUIC1 	(CISc 4 	of II Ic  

• • ltsl)011dcnt/flp )IICIIJII that the IICCCSSRIy 1 ) coI ) c'S 111  for iriCV 
I of tin 	c.achut st cIuiIli of the M.uuipw - Ii IUCL cIuh Ir \Vns ttI 

I 	•. I, 
.4, 

suiliiiiittccl 	bef are. I hc 	Ccntnal 	. Govcn iiiCiit 	l)' 	the 	s1 Ic 
• 

I , , 	• 

I Govc riuiiiciit 	vi 
• 	 I 

C is 131cp1u Uncut of P
l_

( lsc)hluU'4 icilt i 	No) / 
79 / 1FS-Ij' ci 	trd 	74 1987 	1 Ins 	fiU 	hn s 	not 	l)c( Ii 

I  

I 	(oiit,d 

0 • 	 . 	

• 	I 

1)1 

I 	• 



•1 

.1 

I. 

9 

I 	I dlsputcd 	by 	tJI( 	Cciitral GovcJJ1(1( 	in 	its wi ttCli 
It 	I 	tLJSO 	Hot 	citcil 	any 	cccpti njinl __ 	

( Ot1JuMfLIJ1(C 	%vhi1i 	had CQl1U1b1[C(I 	o thc cI(1 l) ' Ill 
1 

	

I COU(ILCtilIg 1li 	1tviv of the cIuh1j 	
118 IIIHIH)8Cf 

• 	t >ihici 	VO1lki 	belle 	I JUI111 IcLjU! Oil 10611 to 	y ( tic 
I)' of IIIL cdii itvjc 	wbichi othici Ivis 	is (I) I1( 

• 	lilailda(01.fly itt UIt ifltcjvaj o Cvciy tiiitc 3 dII 	II iidri' Ri ile 
(2)• of 1116 hi iaii foct Sivj 	(idit) 	tIk8, 966, Our 

	

;• 	
*1• H 

• y; 	attcntjoii Juts I Ot Icci1 (ll\VIl to any fHE lJt:tt thiciv IIHS liccil 

	

i cittjoi1 in Uj cjitulus1aiic! 	I)Ctwcc It I 88 
990 to St 4t 111111 Ifid lit ICVR V Iil l)U ii OIlChikj 

1988,. (lie tni gt Ii of (Ii cad it won] I not owe heci 
&1 	ii i 	1101 lii (llSptltc III.I( (Ii 	it 	H)I1(l III 

H
'H •' hecji SeIcc.(cd I r biiig Prnlno(cd to I PS sin c 19139. 

•': 	.H 	 i .  I • lit S RwnwiaUiaii (supn-i) a iniilarl glicviuic'c 
:1 	1•'.'•L 	

I : }) 
	 stilüiig fi 	liLy iii the cadir ItV1V 	ldlS( (I bcfoic 

thc ApCX COII 	wiylc holding thidt (lie lah1gIi.lJ( of I itic 
i lt  

' 	H 	:I!2) • 	P1U1 tqlyii(Itii, iuicd (hit 	If (hl(:lu 	I 
,,4iifncii1 t id 91 101(1 110 C)q hjjitj0j1 IS f 1111 COfli i ig hut 

	

_ 	
I UI C 	CrIIUiCI it hit ica thig cii LtJ1stLIl ICCM Ii (I i 

	

• 	
/ ' vluc i (lie cxc 	C cild i iot bc uncici 1uk,i, (I ic aggi ic d 

JI 	' 	P 	m 	 Ii UIC co 	t Which lii l(s twii 	otihcl' tic 

	

I 	vc 	willtiii 113 JU Sd 1Cti 	to istie al ) I ) IL III I te hi ur i II . 	• 	• 

	

,r  . 	• 	khcpc iding ipon the CiittIIns(aiiccs of (lie esc. lii •( lout eth r, (ijç 	nc iiw,il ZCV 	v Was (luc iii (lie 31.11 1987 h)ui( 	(I 

	

I 	I 	CXCI1SC wj1s  rntl a(cd iii thic 3 cj 1989 iu1 
riii.iiis tic en ut • 	1 	. 	 • 	 • 	• 	• 	

f Ws i 	Vcd ui (lie yciu 199 1 iiici astlig I lie :i lie. 
•MfIi(I I) ckdrn]) of 	(lie ApCX (:01111, (hicit•fl i , 

: 	 • 	, 	•. 	• 	. 	
• 	I, 	I 

tt liCfcd IJ ic 	• iitijJ Govcj-zixzieiit 	1N WC I ItS 	I IC S 
• 	• 	Goycijijicr1t Idonsj(lci PlDino(ioj1 of the Sta((ciI(j1 o(litt 

ou lhi 	bnsjs 	i -( lC 1 d11Jitiic1l S (itiigt It of I tc : id ic I ui li g  
the SHine to he it Ilc 3'CnI 1989 and fill - dicl. hi:it iIoii Miir'li 

• 	I 	
• 	 Conti... 

• 	•, 



,, 	

! 	
: 	

•' 	 • 	 . 	 . 	

;- 	

: 	 • 	 . 

/4 •: 

	
.,. • 	 • 1 	• 

It(OflSidcIt 	(licy wciv c3ititiccI to ni y itlici hy 	i 	of / 	
( 	I 

 
1)1 OiiioUo 	oi the biis of tim qioIn :tv1 iii ii) I to I I $CIII I I I I ... 	

4 . . .. ,. . • t , . 	
: 	, 	• 	

CI1(1t) 	iiC 	S L1l ,  be 	flC()fl1cd, 	In 	Jic 	iii;l:iit 	t,iw 	Ile• 
I 	I 	 gi icvti icc of(1 id ItSl)OJI(ICfl I I RPPIIC:tII t I i I in I 	ItI 	I ) I I I( 

.. ... 	
I ,•, 	

•: 	: 	. 	• 	 lIii ' jtii .tof tl;c 	:II1Ii1 gOVCI1III ciii to 	t)II(IU •l fliC 
I 	

I 
 flciiiiin1 (L1C1 C h VILW 111 tiiiic his j)fl)IIOlIoIt to if 

¶1 	:is • 	
H 	 c1nycd IInIS t.3iItiiIg III IONS of sciiioiiy ill; scivic 	As 

• 	
:'. 	

Ol)SCIcd lICI 1i 	ihovc, tiic Cciilid Govciciici Ii:is fii rji to 

•ilifiic1uii1y CXplLIiIi tlic c!clay iii con Incliiij 	usc 
IUVIMY 

• 	:. 	: 	
•iid o1ij 	ICIIIS of thc iii ijidaic of RitI 11(2) 

• of use LIHII;I 1 Foirsi scivi c(C:iclir) Ru $s, 196, it w 	 : 
1/ • 	

.. 	 Ob1igttcd to 10 n( tin iiitc rw I of l.Iiitc )'CtR Iwiii lie dlt1 of 

tlic lisf ivy, ic, 25.3. 5, inoit pi1i 
ul1ii I), wist ii 

• •.:. : 	
•Jn)pos;iI to titit cfl't 1Usd tilmncly Iii 	siIiiiisjttrcf Ii 	usc 

I 	
(OIi( u iird Sjtc GOVCnflfl( It in IIIC Ycill'1987 	1 hr I sw • 	I 	• 	 • 	

• 	I 	

I • 	 I' 	•. 	li:iviii 
•
l)r.sci lc ii thing to I)C donc in n 'pnruicultu .  wiiy 1w 

/ jlo l?c Iicifou 	
d ii the liSts iiiu 1)Stsciii d No thpii iai', 

C 

 ru  

tu 1) 	(I)pivccI ill, Rl)8dllcc 
 

Ito hnyc 
cuuiu d aiic '5othags Irconli I by thc 1cii,rd 	 ' 	: 	. 

' 	 • 	
• 	 . 

in Ibis ivgn1 Wc 	of the cc lslcicU'cl vic 	111:11 
• 	. 	• 	•• 	'i.' 	

Il rI 	
•j 	 1 tJit Jcanjcc.i TjllulIdI did 1101 commil any, crlpr 113 (111 ivrng .11 

COflC1LIS1O 	ltJ ,j(iflts (0 this tlS})cct of ii' math i Hi (I WI' •..'i[ j;.:, 	•t; 	 • wj(i 	ii 	 • 	 • 	-. 

I I  

itg:ii 	to thu njx (1 Of St:k (l( 	ins, 
I  we fc I giusdcc( y (Ii °l)sczvtioii of tilL Apcx ''siit 

	

I 	/ 	 Al Iili1lt]üvc 	orncci 	SS0( I 1111)11 	mid 
'I 	

• 	I 	 I 	• 	
• 	I 

1111 	
/ 	

/t 	• 1 1J(fIJiCi (8upii 	

JI 
IC 	J)CtJtIOiiczAssocialloll ( 	

; 1 	II 	 1/ II (i?( (i(/i f 	f1'é J'é j O:ii (á:itti 0 (I i( 1(11 	Of 	it 
ii • 
	1. 	. 	I I 	

• 
• •• I ' 	

.;i.. 	. .(klutd1iuil 	
.1VC posts, cx-cadjt pass mid lr,isji, :siy 

1 	• 	•pot:5 flmwiiicq 	;y thsc 	 iijcj' 	of I ill: tlHii:iil Aliisiiii,Jt ivc. I 	 • 	I  5 	 I 	• 

	

Scjjcctue 	IA 	cnciit. Aitci' CxIt1iIjiidj, usc chilijs 	I(Isc I • 	• 	• 	• 	. 	 I :1 • 	I: 	• 	• 	• 	 :• 	• 	
• 

I 	• 	• 	
. 	 I 1111:1 	

I 	 I • 	H 	

• 	H 

II 	 I 

• 	• 	•J 	 • 	• 	I 	 • 
II 	• 	I  • 	• 	• 	I 	

• 	
• 	 . • 	

• 	 I 	 • 



	

: 	 ' 	 J 	• 	f ' 	 , 	 I 	.. 	. 	. 	, 	. 	 I 	
• 	 . 

Aocj11u011c 	tIc 	tIfl(j RcgtiIti0 	( 	flhIflIg ItI( fl 

	

: 	' •.• 	:, 	i, 	
AJJCj, 	)LLL tU1cI llffl( 

OtIy )CCIIUSC tIic St 	Guvcij, so 	nt Jtadj 	
c Ps n 1(1 liwl flIIOWC 	

IC 91111)1. I 	Iii 

/ 	,, 	' 	 I 	
Iilmjjjl(j b' IA 	orn1 	

, flh1I1i(lmjiii 	siioLiij JJ( l)r flIcd 
I 	fo 	Ccj ti aI (ovcnji11 (0 Cl 

	(lie 
W0IIld 	

uj i o s .1 	1 ic 

I 	
'i 	

eoi11i1.1. 	() 	Ili 	.st:IhIl). 	JJWvjsh ovc1iiijg Ilic 
LCIV 

thoi1 of c ul:r mid 	x ihon "1 	I IT 

I 	

lg(II 	I ihc Ly 	flM, lio%( vci, JITiffl( (1 10 (lu 	
II IC) 	iiiuj 	

Itj;Itciif.i1j0, 	
1)fo,r IlIc 

	

'1;.. 	.. goVCn11111 	fu ii .ti 	Iljc 1mv(jc)I1;j.s of tIie Jlo 	wI i1li 
IC ( 0flf1, tü 	

WI i 	fl[ 	l)C CIIC 1(lftj lIiiJ
'iirc (Cli 

t1ii( 	if  
1411(.111  ( 	

ltCiI(dtiOjj 	
fih'1i 	lli 	Cc0 nil HI  would coilii1rj fill 	dIlJ( .1 	

.1 (he S(t Govcii113 
it nod tkc 

:lpi)i)I)lfltC 	
lI(ir

Jcci,~;ioll

( I I
Coiis 	tl 	PktUiii19 o r 	jHli(j 	1110 

yic

of mw XIs. II Ovc, 
lii (Jic 1118(;j,i cn sc, 	too :IIr of IJI 

(lui( 	

to 
Civ 	 Imici dorti1it; 

• 	
Ccn1,j 	

flJffl• 	
('O:iIiJiIfc fic dcj 

lI((ltj(),J IUCIV1. iiiicj J/Iv de (1i 	h Iicritl of 	
to liiiii :lfl'r 

Ii 	

I 	I 

t: 	., 	

. 	 • 	. 	

0)2 	f 	plT)JIic,(1011 	
p 	 i 	

Ilt(',('( w, 

l j;,.., 	H 
, 'I 	•. 	lrsl)O1I(fc.ji(/ 	I 	1i1(( 	111:1) 	lIl IiIj) 	

lic'fl,

Tlic 

	

1., 	

•• 	i h. 	• (ljc CrJ1J1j 	
If 	vjI(1 ir 	l 	liw S1;i1. -177  

	

$ 	 . 	

.. 	

•• 	 1 

	

L. 	
.. I;' 	•ir8fV(. 	

(liii 1J 	(ItI1fli iii 	'()l]flrc1 (.1 Cit "IU, iII1(?j 

	

• 	L. 	i1i 	
:• .• 	 ... 	 . 

	

I 	tJ)( R0C , S al l d c nI (IQjj Ovc 	lii SCiV 	ltijcj If 
.1 	'r 

flltl 	(lie 	'i1niI 	C 	
j 

• 	I' 	
•- 	 - 	. 	 - 	 - 	 •-- -•. 	•••- 	. 	 - . 	 .•.•,. 

	

I 	

t it! 	fli'i St,1 	Govc,11 
C iI (1 tIC ii 	011141 

I i 	
ntj(J (lj )OSC of fij 	8 IIIIC 111 IIC('Oi al'1 

'vjlli tiI 

TI 	•. 	 • .. 	 • 	 • 

	

i 	I 	inc Vfflh( 	RII( S 90c1 	R gtlI,I(I1 	Iii VICW 	
I (IIIOVI 

J 	
( (10)1 1S11 	

Ilc lc:inC1j 	rIIj))111 l III (hr •itIiILJIflcflE.cotIc.cI.l2j,s 	
(ICJ)lj(11(j011 

'Sji' 1$ Sr( Wjif. 	I 

I, 	

• 	 • 

• 	

. 	 I. 	 . 	

1 
H 

	

: 	, 	
• 	: 	I 	•: 

I' 	 i1 	I 	I  

V 



I 	 12 

I 	 J 	llio 1i1il ii1Iir III)OV( (I 'ftfl9U)II 1 	t( 	l(i1OIi It 	
I I, . 	I 	k, 	ticcrc w 	puilly. idIoçd lu tIit 	: •tcis( iiidItii( 	I 

	

k 	 HIX)Vc' 'iii 	WO,1(j 1)C I1( O1'(ICl $1' v )MtM 

	

J4. 

;jI r 	I I 

1 	I 

• 	• 	II. 	 • 
I.... 

	

• 	
I 	

I 	

ctI 

10 

tid 
ChUbLAt 

I 	

, 	

• 

I 	• 	 • 	. 	

. 	 I 	 • 

. 	,.•• 	• 	
. 	•: 	 • 	

6, 	j  

I 	
•' 	• 	

. 	

I 

	

I •J 	 • 

• 	1•• 	'•,• 	 • 	I 	 . 	 .. 

	

•4 4 	, I I • 	... 	 ••• 	 . 	. 

I 	 I'  
Hi 	I 

.1 	

I 	 • 	 • 	 . 	 , 

I 	
I 

	

:j. 	.J.;;I:.jL,1 	. 	

1 	

. 	• 	 . 	• 

Ii 	
••• ' 	

: 	I 	
S 	I 	 a.! 

• 	1. I:I 	 • 	• 	 I 	 • 	. 	 • •.•.H 

'I 

	

I 	: 	, I:, 	•i 	

I 	 • 



• 	 . 	 . 

c 	
'Iic Se 	t:ir' 	IlL ( 	\'erIlIl)eill I) I Utl 

I'1inistry ol Iii ii i,inneiit ;nid  

I'ury9'ui'ttI1 1 	,'aii, (.'.( 	). ( 

• . 	;,,. 	.• 	Lodhi Road 
1II\/ !)llJ Il• I (1003 

( '1'lit011li 1'; (ij)er ('li:iiiiicl 

Sub:- Fixation ul uiicU Year oIuihuliiicni 	Request 1u 

Ref:- Judgment and order dated ().4.03 passed iii WP((.') No. , 1903 ol 2001 u 

the lIon'ble GaulaLi IIi 	Cutut and .Iud1'nient and order dated 0.1.9 1) 	I:;:,LI 

in 	15195 ul the ('At' ( uvahati htiiIt. 

Sir, 

"'it1i reference to the above, I, with lue dch'renee aiiti pi'lnnd iluni,;siun. he 

to state the following tir yuul kind j)caIsal Iiitl lie essai) action thiciI' 

i/4mat being aggrieved by wrong Iia1 am of my year ol alktineitt us I 98(, I had 
approached div lion ble CAT, G iiwahat i Ucneh by filkig ( ). A. No. I 5/1)5 

WI1Ch had heeti allowed by gttdginetit ittiti order dated 20. 1.99 h' ho Id i , i.', 111011 
V / I am entitled alt year ufulkititient carlici' than 1986.   

• 	. 	j. 

 

The Judgment atid Oider dated 20.1 .99 is eaeli;eI as 

• 	 r' i' 	 Anncuie - I 

2. In (lie said 1iIjineiit ii was field lhi:it the triennial cadre review u1i111 II? have 
been notified iiiimediatcly on compiciion oliliree ycals or c;irii r 'ViL\V lkl 

on 29.3.85 	i.e. 29.3.88 lr vlucIi proposal WaS duly ;cnt by ll ,.c State 

Government oui 1.4.87, but instead the trieuiuiiul cadre review was i 	ilied only 

on 22.11.90. The 1 Ion'blc 'l'rilnuiial had held that the I'u'ieintiul ( 	Reviçw_ 

notificution should relate back to its due (lute i.e.29.3 . flI and my ycal U I' 
allotment should be computed earlier tliuu 1986 its my mime was iii hue select 

list and I was on approved ofliciut inn iii Cadre post with ell'cet 1 .V. to 
30,6.89 with (lie concurrence o I' the ( ;uVt, or India and time Ii Haa inhlie 
Service C'ouiiu;uissiou us conveyed vitle (uvt. ol ImmIiu, f linkiry ui 

• 	 Enviroinneumi and lurests letter No. I 7(12(1- I /G-1 US II di. I .2. 

• 	

• 

• 	 : 	 . 

I' 
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-3. 	T1fluperIIiealiu.c IIieIItit)IIed ju 	ineiit (II (lie Ilt)II't)lC lrihuii;il, (i';thaU 
Benci, I suiinii((el :1 I u'' res - 	taliuii I. ), ou on 22. ,9o) i' (uesIin( to iIIII!IlcIit 

• thcuLbresiihIortkiiifti 	.¼11'hIe'lLIhtli);Il \itlliIIa icasuiiat'le liii'. 

That the iiplk 	'n tin the ieview ul the judnient dated.20. 1.99 ol' the 
Fkm'ble Tribunal tiled by the Uuii m I' I iid ia registered as RA 5/99 was 
dismiss,9d by the Ie:uVned 

V 
 :biw;it by its order dated 22.1.01.    l''i at this 

V 	
V 	 stage tio action Wa:; takeit up to icc(il my yeni 	I utlolinetit iii the ihi il'Ilie 

judgment of the I Iuii We Fribuii'i I. 

 That the writ petit ion WP(C) 1'.o. , I963 iii 2001 	tiled by tl 	I hiion ol' I 
challenging the jiitlnieiits and ultkIV 	tll,2 I 	1.2000 and 	22. I .2t)() I 	p;i::sed. by 
the ICUEflC(1 CM', Onvaliati Iknelt in ( )A I 5/95 and RA 15/99 in the I loii'ble 

V  

Gauhuti 	I hgh Cuui t 	Was pcndiii,t tlh. i;il 	siiuce 	2001.  	While 	I lie 	I 	We 
V Gauhati I ugh Coun t dd iiot pass U si ay order to the jiidgii ients auid orders 

V 	 V passed by the I loti ide i'iibniial, icel ilict inn of iiiy year of allotment was not 
V 	

. donc by the Govt. of! tid in till dale. 

• 	 V 	1 	
•V 	 (i, Thut relying upon the judgnwiil ol' I lie Ape.\ Court in S lthtnmmt liaii 	11 nion 

of' India and olliei's, (2001) 2 5CC 	118 	Ilie I luii'ble(inuluati II igh Coui t has 
• 	V 	 V now passed the jtitlineiil on I ()..1 ,2003 in connect iou i with WP (C) No 'I 963 ol' 

V 	
V 	

V  

2001 	to the effect lli;tt the Central ( iuvt . has fluiled tosatislitetw'ily cj)l;uin the 
V. delay iii conductiii 	cadre review which otherwise 	in 	lenit:; of,  uui;uiud;ite ul' 

V  

Rule 4(2) of the indian Forcst Service (Cadi e) Rules, I 966, ii was 	liligaled to 
do so at an interval 01* three y:;u's Ii ow the date of laM IVC\iew  i.e. 25,3.15, 

- 	V  more particularly vdicii it l)rol)osul to tlu;it eI1i.ct had already lueeuu iulniuiUl by 
V 

the 	concerned 	State 	Govt. 	iii 	the 	re;ui' 	1987 	and - as 	sucl u 	cou leaned 	ii e 
V judgment and order 	wsscd by the I Itiii ' hle 'Ilibullal,  Guwalial i beiuclu. 

V 

V 	 The Juuduu ent duitetI 	I 0.'l.03 passed by the I to: ' We 
Guuilu;ti 	I li1l i Cowl is enclosed us Aiuui.x:iie • 	II. 

In the premises aforesaid, it is most respect hilly PlaYed that — 

	

V V • V  V• 
V 	

• The directions issued by the I Jwible 'I'nihunal in its order under IeIircc in 
15/95 dated 20.1.99 and ;il:,u ,judgnueuut passed by the 	uiu'b!e V 

V 	 Oauahati I 11gb Court hi \YP (C) No 'lV(iJ of 2001 dated 10.4.200.3 	 please 
be implemented wit hunt any Rit-ilier dc 11)'. 

V 	
V 	- 	

i. My right be pioleeted by way ol t0ving cuil icr and upprupni:ite ye;ii' or 

	

V V 	

• 	aiio(mcnt and swuiiirity i.e. 198 ,1 its tic, relevant I  ulc. 

Other necessary action be taken up ;ii.ud neces ;ary order be issued us dir eetcl 
• 	by the I lon'ble Court. 

	

1V 	• 
- 	' 	 V  

IN 

sV' 
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37c , 

In case of any delay in the matter, the sane will seriw:'dy tell upon my service carrier 
and I may be compelled to tile contempt pelitiuii betute the I h,iit)IC ( ; iu1 I li,hi 

Court/CAI' atiwahau ijeitch.. 

Should YOU be J)IC1ISCd to illiplemenl the uluiesaid uider ul the I lou ble 'l';ilutiaI and 
Gauhati Fligh O.urt within a rcaso I uahit' lime wit limit causing any delay as has been 

prayed for, 1 shall remain bound to you in dep 1'rut it ode. 

''uiiS I1ILIIILI II)', 

(Th.1 li, 
(oiiscrvatoi of,  torests/ \Vuikiiig Plan, 

l&eseuucli & 'l'taiu iuig. 
1\'laiupLuu, hiaplial 

Copy to:- 

The Chief Secretary. Government oh' tvl auiiJnhi 
The Principal Chief' Conservator of Fuiests, ( overuiiiieuit of Maiuitui 
Shri G.l),J)evnauii 
Under Secrctary to the Govt. of India, 
Ministry of Environment. & Forests, Puirynvuraui 13havan 
C.O.O. Complex, Lodhi Road 
NEW DELHI- 110003 (Advance copy with Aiincxurcs) for tivuur ul information 
and necessary action. 

I., 
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If 

IN 11HE CENMRAL MWINISTRATIVE 1ILfl1L: 
6U1HIi1rff MENEM 

NO. 	 L4; r1'ø 

... 1~.~.Y. 41go 	APPLICANT (S). 

VERSUS. 

. 	 .RESPONDENTS. 

Know all men present that the above named 

do 
	

hereby 	nominate, 	constitute 	and 	appoint 

Sri. 	 Advo- 

cate 	and such of the undermentioned Advocates as shall accept 

the 	akalatnama to be my/our true and lawful Advocate to appear 

and at for me / us in the matter noted above and in the connec 

tion there with and for that purpose to do all acts whatsoever in 

that connection including depositing and drawing money , filling 

in or taking our papers, deeds of composition ect. for me / us 
/ 

and In my /our behalf and 1/ we agree to ratify and confirm all 

acts so done by the said Advocate as mine / ours to all intents 

and pupose. In case of non payment of stipulated fee in full no 

advocate will bound to appear or act on my I our behalf. 

In witness whereof I ? we hereunto set our hand this.t 

the da\ of . 

1. 	B.K.SHARMA.. 	 2. 	M.K.CHOUDHURY 

3. 	S • SARMA 	 4. 	U.K.NAIR 

ri ................ ..... 	seniorAdyocate , leadsus/mein 	this 

eived from the executant 
	

Accepted. 

satisfi d and Accepted. 

Advocate. 

r4A 
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Ibobi Singh 

BEFORE THE HONOURABLE ( 
GUW 

tin" 	. 	.. ... 

1 

T 
LFT13ENCH 

Misc. Application in 

C.P. No.22 of 2004 

In 

- 	O.A.No.15 of 1995 
Petitioner 

Ibobi Singh 
\Tc 

Respondents 

Dr Prodipto Ghosh, 
S/o Shri Bon Behari Ghosh 
Aged. 57 years 
Presently holding the post of Secretary, 
Ministry of Environment and Forests. 
Pâryavaran Bhawan, CGO Complex, 
Lodi Road, New Delhi-i 10003. 

And Others. 

AFFIDAVIT 

I, Piodipto Ghosh, S/o Shri Bon Behari Ghosh, aged 57 years, residing at New 

Delhi dheréby solemnly affirm and state as follows. 

I am Secretary to the Govt. of India, Ministry of Environment and Forests and am 

cited as the 1st  Respondent in CPC No.44/2004 in OA No.51/2004. I arii cons ersant with 

the facts of the case as disclosed from the relevant records. 

2. 	That at the very outset, I submit that I have no wilful negligence and/or, deliberate 

intention to disregard and/or violate the solemn order passed by the Hon'ble Tribunal and 

I have the highest regard to this Honbie Tribunal. I further submit that if any act of 

?E$TjMN'W$ER.OF 
I ATTE'S1ANO SIGN 
IN 

• ,' :.: 
	 WITH' MY OICE SEAl 

0 
.......... 

DIPANKARi)AS 
Mvocate, tgal Consultant 

Notary Piibilc 
Supreme Court, 
New Delhi-I 10001 

(*1. --• 	/sec1 

nt & 
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- 	 Ibobi Singh 

violation is perceived on my part, I tender my unqualified apology before this Hon'ble 

\ Tribunal for such unwilful violation of the solemn order of this Hon'ble Tribunal. 

It is respectfully submitted that the judgment and order dated 201h  January, 1999 

and subsequent judgment in Writ Petition No.4962 of 2001 passed on 10t11  April, 2003 by 

the Hon'ble I-ugh Court of Guwahati has been under active consideration of the Ministry 

of Environment and Forests in consultation with the State Government, Department of 

Personnel and Training and the Ministry of Law in the Central Government. It is further 

submitted that this Ministry while agreeing to implement the orders dated 20.1 .1999 of 

Hon'ble CAT - Guwahati has taken up the matter with the Department of Personnel and 

Training (D0PT) in the Central Government for considering to amend the IFS (Fixation. 

of Cadre Strength) Regulations in order to implement the orders of CAT - Guwahati and 

the High Court of Guwahati in OA No.15 of 1995 and Writ Petition No.4962 of 2001. It 

is also submitted that increase in the promotion quota posts consequent to the proposed 

revised notification will be communicated to the Govt. of Manipur and thereafter the 

UPSC will convene a Review Selection Committee meeting on the basis of a proposal 

from the Govt. of Manipur for considering the additional promotion quota posts 

available. The case of Shri Ibobi Singh for re-fixation of seniority can be given effect to 

by the Ministry of Environment and Forests once his case is considered by the Review 

Selection Committee meeting by UPSC. Based on recommendations of the Review 

Selection Committee meeting, Shri Ibobi Singh would have to be appointed from revised 

daie and only then the seniority of Shri Ibobi Singh can be re-determined. This process by 

itself is long & complex and likely to take time. 

It is, therefore respectfully submitted that the Hon'ble Tribunal may be pleased to 

grant a further time of six months from Vt  January, 2005 in order to implement the orders 

of CAT - Guwahati. 

It is respectfully submitted that in view of the above circumstances and facts of 

the case there is no wilful or deliberate disobedience of the order of the Hon'ble Tribunal. 

V 	

. 
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- 	

- 	 Ibobi Singh 

Based on the facts, it is, therefore, prayed that this Hontble Tribunal may be 

pleased to accept this affidavit and grant further time of six months to enable the Union 

of India to take necessary action and issue appropriate order in the matter. 

DEJPNENI~ 

d 	/Dr. ProdPtO GOSI! 

qffft/ 

Place: New Delhi 
Mm. 

01nyironment & Forests 

Date31'01.2005 	S 	 . 	

D!.. ....... 

Solemnly affirmed.and signed before me by th'e deponent -who is personally known to me, 

on thi1. day of January, 2005 at my office at New Delhi. 

IN 1ESflM9fY.WHERE O 
ATTESt . AND SIGN 

WITH MY OFE SEAL 

SeiemaflY affirmed bre me 

I Identy -the Execut njjpQflafl 

hoPic-S edi 	ssnce 

----- -- r' 	 r 



,4runeslj cDeb Ray, B.A. (Distn) LLB 

Arocate, Gauhati High Court 
Cehtral Administrative Tribunal 

: Guwahati Bench, Guwahati - 781 005 

El 

Residence: 
Hengrabari Housing Colony 

L.I.G. - 3 (lop Floor) 

Guwahati - 781 006 
(0361) 2265334, 2221358 

ef. No 
Date....................... 

To, 
Shri (c_s 'J-_ 
A d voc ate. 

jO .  

Sub: Copy of written statment in 	. No.  

Sir. 

Please find herewith a copy of written statment which is being filed today. 

please acknoledge receipt. 

Yours Sincerely, 

y rc/cr 
(A. Deb Roy) 

4 
C.A.T., Guwahati Bench. 

Undertake to serve copy to Shri _C 	/J2AJ 

/ 

(A. D)3')
/  

C.A.T., Guwahati Bench. 
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BEFORE THE• E 	LIWERATI'SJE TRIBUNAL 

ATI BENCH 

Misc. Application No........of 2005 

I 

( 

Ibobi Singh ............. ............. .Petitioner 

In the matter of:- 

C.P. No.22 of 2004 

O.A.No.15 of 1995 

Vs. 

Dr. Prodipto Ghosh & ors ............ Respondents 

ADDITIONAL AFFIDAVIT 

I, Prodipto Ghosh, S/o Shri Bon Behari Ghosh, aged 58 years, residing at New 

Delhi, do hereby solemnly affinn and state as follows. 

1. 	That I am the Secretary to the Govt. of India, Ministry of Environment & Forests 

and am cited as the 1st Respondent in CPC No. 22/2004 in OA No. 15/1999. I am 

conversant with the facts of the case as disclosed from the relevant records. 

2 	That at the very outset, I submit that I have no wilful negligence and/or deliberate 

intention to disregard and/or, violate the order passed by the Hon'ble Tnbunal and I have 

the highest regard for
, 
 the Hon'ble Tnbunal I further submit that if any act of violation is 

perceived on my part, I tender my unqualified apology before this Hon'ble Tribunal for 

such unwilful violation of the order of this Hon'ble Tnbunal 

(1*1 4  

'I 

mi 	~PtoGhosh) 
 

4t1 'tU 
Mn. or Envuo,: & torests 

Delhi 
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-:2 :- 

That the Hon'ble Tribunal vide its judgment dated 20" January, 1999 had directed 

to compute the cadre strength promotion quota after giving deputation reservation quota 

and give the benefit of promotion quota to the applicant in the manner he is entitled to. 

The Union of India in the Ministry of Environment & Forests had filed a Review 

Application, which was rejected as per order dated 22.1.2001. Thereafter the respondents 

took up the matter before the Hon'ble Gauhati High Court in Writ Petition No.4963 of 

2001 which was dismissed as per judgment dated 10.4.2003. Thereafter the petitioner has 

filed this Contempt Petition which is before the Hon'ble Tribunal - Guwahati Bench. 

That it is respectftilly submitted that the judgment and order dated 	January, 

1999 and subsequently in Writ Petition No.4962 of 2001 passed on 10 "  April, 2003 by 

the Hon'ble Gauhati High Court has been under active consideration of the Ministry of 

Environment and Forests in consultation with the State Government, Department of 

Personnel and Training and the Ministry Of Law in the Central Government. It is further 

submitted that this Ministry while agreeing to implement the orders dated 20.1.1999 of 

Hon'ble Tribunal - Guwahati has taken up the matter with the Department of Personnel 

and Training (DoPT) in the Central Government for considering amendment of the IFS 

(Fixation of Cadre Strength) Regulations in order to implement the orders of the Hon'ble 

Tribunal - Guwahati Bench and the Hon'ble Guahati High Court in OA No 15 of 1995 
and Writ Petition No.4962 of 2001 respectively. 

That the answering respondent had requested for time of six months for 

implementing the order of the Hon'ble Tribunal in the case, anticipating that necessary 

action on part of Departmpnt of Personnel and Training would materialise in time. The 

Hon'ble Tribunal vide its order dated 14.3.05 was kind enough to allow time of four 

months for the purpose. 

01 

a 	•.,.•,t - I oceStS 

/ 



Ibobi Singh.doc 

, cA  
-: 3 

6. 	That it is respectfully submitted that the Ministry of Environment & Forests in the 

Central Government have all. the intention to implement the orders of the Hon'ble 

Tribunal - Guwahati Bench and have initiated action for implementation of the orders of 

Hon'ble Court. It is submitted' that the :Ministry have taken up the matter with the 

Department of Personnel and Training in the Central Government for amending the 

notification for review of the Cadre Strength from a prior date in order to implement the 

increase in the promotion quota posts The Ministry has been constantly pursuing this 

matter with the Departrnentof Personnel and Training. Once the required notification is 

issued by the Department of Personnel and Training, the Union Public Service 

Commission will be requested to convene a Review Selection Committee to consider the 

increase and promotional posts available, for, 'appointment to the IFS on the basis of a 

detailed proposal from the State Government Once the recommendations of the Review 

Selection Committee of the UPSC are available, the Ministry of Environment & Forests 

in the Central Government would beabletotake the necessary action for refixing the 

seniority of Shri Ibobi Singh, the petitioner. As already submitted in the earlier affidavit 

dated 31.1.2005, this is a complex process' and number of Central Departments/Agencis 

are involved in implementation of the orders of Hon'ble Tribunal There has been an 

unavoidable delay in implementation of the orders of the Court as the whole process is 

not in the hands of Ministry of Environment and Forests alone However, as submitted, 
action has been duly ,  initiated in the matter and is being actively pursued for complymg 

with the directions of the Hon'ble Tnbunal Hence this would require some more time for 

completing the process required to implement the court orders 

7 	It is, therefore respectfully submitted that the Hon'ble Tnbunal may be pleased to 

grant further time of three months m order to implement the orders of the Hon'ble 

Tribunal - Guwahati.'.  

(* sqcretarY 

Mm of EnVI 	& Fore3lS 

/New OU1l 
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That it is respectfully submitted that in view of the above circumstances and facts 

of the case there is no wilful or deliberate disobedience of the order of the Hon'ble 

Tribunal. 

That based on the facts, it is, therefore, prayed that this Hon'ble Tribunal may be 

pleased to accept this affidavit and grant further time of three months to enable the Union 

of India to take necessary action and issue appropriate orders in the matter. 

DEPAE 
. dft'I 	J4rodipto Ghosh 

S'tary 
.,1 	91i1U 

Place: New Delhi 	 . 

Date: 17.06.05 	 . 

Solemnly affirmed and signed before me by the deponent who is personally known to me 

on this 17th day of June, 2005 at my office at New Delhi. 



1A 
Accepted 

(. 	 /Dr. 	*1 Phn. of Enwbot nwg & Fcvuil. 

I 'I 

VAKALATNAMA 

NTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH, 
1 	 GUWAHATI 

CONTEMPT PETITION NO. 22/2004 in O.A. No. 15/95 

Ibobi Singh 

	

	
Petitioner(s) 

VERSUS 

Prodipto Ghosh, Secretary (EF) 
	

Respondent(s) 

I/Web  Prodjpto Ghosh the 4at/Respondent in the abow 
SuitlAppealiPetition/Referenc&do hereby appoint and retain Shri A.K. Chcdh0r1, Govt. 
Advocate, oft behalf of the Ministry to act and appear for me/us in the above 

uit/AppealIPetitionfReference and on my/our behalf to conduct and prosecute (or 
defend) the same and all proceedings that may be taken in respect of any application 
connected with the same or any decree or order passed therein including proceedings in 
taxation and Applications for REVIEW to file and obtain return of documents, and to 
deposit and receive money on my/our behalf in the said Suit/AppeallpetitionlReference 
and in Application for Revenue, and to represent me/us and to take all necessary steps on 
my/our behalf in the above matter. I/we agree to ratify all acts done by the aforesaid 
Advocate in pursuance of this Authority. 

Dated this the 17th  day of June 2005 


